
 341  D.G.  (General)

 Everything  will  be  in  jeopardy  unless

 foodgrains  are  made  available  to  the

 State  on  a  war  footing.

 This  is  a  matter  which  ig  of  urgent

 public  importance  warranting  a  state-

 ment  by  the  Minister  concerned.

 re  ।

 14.25  hrs.

 DEMANDS  FOR  GRANTS  (GENE-

 RAL),  1980-81—contd.

 MIniIstRy  Or  COMMERCE—contd.

 SHRI  GEORGE  JOSEPH  MUN-

 DACKAL  (Muvattupuzha):  Mr.  De-

 puty-Speaker,  Sir,  before  Indepen-

 dence,  the  Maharaja  of  Travancore

 wanted  to  declare  independence  for

 his  State.  We  fought  against  him  and

 we  forced  him  to  join  the  Indian

 Union.  Now,  people  are  very  much

 disappointed,  Delhi  is  treating  Kerala

 as  a  colony.  Now  there  ig  an  econo-

 mic  blockade  against  Kerala.  What-

 ever  goods  we  are  producing  you  are

 taxing  heavily  and  you  are  imposing

 heavy  duties.  Whatever  things  we

 want,  are  very  costly  in  Kerala.

 Cement,  sugar,  cloth,  fertiliser  and

 everything  is  very  rare  and  dear  in

 Kerala,  ms

 Our  people  are  working  in  the
 Middle  East  and  earning  so  much  of

 foreign  exchange  and  with  that

 amount  we  are  building  big  ‘factories
 in  the  North.  We  do  not  mind  it,
 But  we  are  worried  that  the  foreign
 exchange  is  utilised  foy  importing
 rubber,  coco  etc.  This  is  very  painful
 to  the  poor  cultivators  of  Kerala.

 Sir,  I  am  a  rubber  cultivator.  If
 rubber  is  stockeg  for  more  than  six

 months  it  will  be  spoiled.  Now,  the
 STC  has  jmported  rubber  worth  more
 than  Rs.  10  crores  and  it  ig  idling  in

 the  STC  godowns,  and  it  is  in  a  de-

 teriorating  condition  now,  Unfortu-

 nately,  the  Government  ig  again  try-
 ing  to  import  rubber  against  the  inte-
 rests  of  the  cultivators.  International
 and  multinational  companies  like

 Cadbury  and  Dunlop  have  got  more
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 influence  in  Delhi  than  the  poor  cul-

 tivatorg  here.  They  can  also  mani-

 pulate  things.  First  they  will  say
 that  they  want  2  lakhs  tonnes  of  rub-

 ber  for  their  consumption,  but  after-

 wa.ds  they  will  say  that  there  is

 current  cut  in  Calcutta,  there  is  a
 lock-out  in  Bombay,  ang  there  ig  a

 ‘go-slow’  in  Madras,  and  all  the  stock

 will  be  remaining  idle  in  the  godowns.
 Like  this,  they  want  to  destroy  the
 interests  of  the  cultivators,

 चे
 See  the  fate  of  coco.  For  the  last

 4  or  5  years  the  State  Government
 and  the  Central  Government  asked

 ug  to  plant  more  coco,  but  now  actu-

 ally  there  is  nobody  to  purchase  coco,
 I  am  not  blaming  thig  Government
 alone.  Even  when  Mr.  Morarji  Desai
 was  the  Prime  Minister,  from  75  per

 cent  import  duty  he  has  reduced  to
 45  per  cent.  Then,  Mr.  Charan  Singh
 came.  He  is  supposed  to  be  the  friend

 of  the  cultivators.  But  he  exempted
 all  the  import  duty  and  allowed  free

 import,  thereby  caused  heavy  damage
 to  the  interests  of  the  cultivators,
 The  State  Government  js  als  guilty.

 They  can  purchase  and  fix  a  minimum
 Price  for  cOCo  and  ginger.  But  they
 are  not  doing  that.  They  are  spend-
 ing  lot  of  money  for  the  welfare  of
 cashew  and  coir  industries.  After

 procuring  these  products  if  they  can-
 not  sel]  it,  they  can  throw  it  to  the

 Arabian  Sea.

 Sir,  for  the  unity  og  Our  country  I
 am  requesting  Mr.  Pranab  Babu,  to
 please  show  some  leniency  and  mercy
 to  the  poor  cultivators  of  Kerala.  Our
 cultivations  are  long-term  cultiva-
 tions.  The  cultivations  of  rubber,
 coco,  coconut  will  take  8  to  10  years
 for  getting  economical  yield  We
 cannot  immediately  shift  to  another
 cultivation.  So,  after  taking  much
 risk,  we  are  producing  all  these

 things.  The  Government  ig  changing
 its  policy  frequently.  That  is  hurting
 the  poor  cultivators.  The  Janata
 Government  encouraged  the  cultiva-

 tors  to  plant  banana,  But  *%immedia-

 tely  they  banyed  the  export  of

 bananas,  vegetables  and  fruits.  The

 poor  people,  suffered  on’  account  of
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 that.  Anyway,  you  have  to  safeguard
 the  interests  of  the  poor  cultivators.

 Please  do  not  create  another  Assam
 in  the  South.  I  humbly  request  you,
 Pranab  Babu,  to  please  show  some

 mercy  to  the  poor  cultivators  of
 Kerala  and  give  a  minimum  price  for

 Singer,  coco  and  all  these  things.

 We  are  in’  good  relations  with
 Russia,  They  are  consuming  nearly
 one-and-a-half  lakhs  of  coco  beans,
 We  can  construct  a  factory  or  a  pro-

 ‘cessing  unit  of  coco  with  ;heir  tech-
 nical  know-how  and  collaboration  in
 public  sector  or  Cooperative  Sector.
 In  the  meantime  we  may  try  to  ex-
 port  this  coco  to  Russia  also.  Don’t
 be  under  the  influence  of  jnternational
 Companies  like  Dunlop  and  Cadbury.
 They  have  got  more  influence  in
 Delhi.  Please  ban  immediately  the
 import  of  rubber,  nutmeg  and  cloves,
 and  fix  the  minimum  prices  for
 Singer,  turmeric  and  cozoa,  ang  also

 try  to  export  them  to  the  maximum.

 The  price  of  turmeric  ig  Rs,  2  per
 kilo,  but  the  duty  on  it  is  Rs.  2.  How
 can  jt  bea;  it?

 I  once  more  request  the  hon.  Minis-
 ter  to  help  and  show  som2  mercy  to,
 the  cultivators.  I  am  also  withdraw-
 ing  my  cut  motions.

 SHRI  SONTOSH  MOHAN  DEV
 (Silchar):  ।  rise  to  support  the  Da-

 mands  of  the  Ministrv  of  Commerce.
 As  I  come  from  northeastern  India,
 I  would  like  to  concentrate  mainly  on
 tea,  which  ‘  our  main  product  and
 On  some  other  items.

 Tea  is  a  leading  item  among  the
 traditional  export  of  our  country  and
 it  has  played  an  important  role  in
 earning  foreign  exchange  for  our
 country.  But,  unfortunately,  the  tea
 industry  suffered  a  serious  setback
 during  the  Jancta  rule  as  a  result  of
 the  imposition  of  excisa  duty  on  tea
 in  the  first  year  of  Janata  Rule.
 There  vag  a  shortfall  in  exports.  In
 1978-78  we  exported  only  177.33  mil-
 lion  ka.  of  tea  earning  Rs.  335.9  crores
 against  dn  export  of.  221.52  million
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 kg,  earning  Rs.  563.7[  crores  the  pre-

 vioug  year.  The  then  Commerce  Mi-

 nister,  Shri  Mohan  Dharia,  was  play-

 ing  with  the  fate  of  tea  industry  and
 to  wing  with  a  wrong  idea  that  India

 which  is  the  largest  producer  and

 exporter  of  tea  is  holding  g  monopoly
 in  the  international  market.  But

 India  lost  its  position  as  a  result  of

 the  wrong  policy  o¢  the  Janata  Gov-

 ernment,  and  now  China  and  Kenya

 have  entered  the  market.  The  then

 Commerce  Ministe,  could  not  realise

 that  it  is  very  difficult  to  re-enter

 the  international  market  once  it  is

 lost.  Traditionally  Indian  tea  was

 welcome  iy,  foreign  countries,  espe-

 cially  in  Russia  and  the  U.K.,  but

 because  of  a  wrong  policy,  we  had

 to  suffer  a  lot.

 In  order  to  regain  our  former  posi-

 tion,  I  urge  that  Indian  participation
 in  international  bodies  be  strengthen-

 ed,  India  should  also  play  its  right-
 ful  role  in  the  formulation  of  inter-

 national  agreements  on  tea.  Now  that

 the  common  front  has  come  into  exis-

 tence.  it  should  receive  greater  impe-
 tus  I  think  the  hon.  Commerce  Mi-

 nister  will  take  care  of  that.

 At  the  same  time,  we  must  a'so  not

 neglect  our  internal  market.  We

 find  that  while  there  has  been  a  six

 per  cent  compound  increase  in  the

 internal  consumption  of  tea,  the  in-

 crease  in  production  has  been  cnly
 three  per  cent,  The  Commerce  Mi-

 nistry  has  an  important  role  to  play
 in  rectifying  this  defect.  It  has  got
 the  Tea  Board  and  the  ITCI,  as  also

 some  allieq  organisations.  The  domes-
 tic  production  must  be  increased  to

 ensure  more  exports  also.  The  in-

 ternal  consumption  of  tea  is  growing
 more  and  more,  day  by  day.  The

 time  will  come  when  our  export  sur-

 plus  may  be  eaten  up  by  internal  con-

 sumption.  So,  the  production  of  tea

 should  also  be  increased,

 1  am  also  constrained  to  see  in  the

 Report  published  by  the  Commerce

 Ministry  that  in  the  internal  market

 the  price  of  tea,  say,  in  Calcutta,  is
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 Rs.  16.11  per  kg;  in  Cochin,  it  is

 Rs,  12.04  per  kg.  whereas  in  the  auc-

 tion  market,  where  tea  is  sold,  an  ave-

 rage  price  is  about  Rs,  10.  The  mid-

 dieman  in  between  is  making  money
 at  the  expense  of  the  consumer.  So,
 I  would  request  the  hon.  Minister  to

 explore  the  possibility  of  opening  fair
 price  shops.  The  State  Trading  Cor-

 poration  or  ¢he  Tea  Board  can  evolve
 a  method  by  which  the  consumer  can

 get  tea  i,  the  internal  market  at  a
 lesser  rate.

 As  I  said,  I  come  from  the  north-

 eastern’  region.  I  would  also  like  to

 draw  the  attention  of  our  Minister  to

 the  pitiable  condition  of  the  tea  in-

 dustry  in  Darjeeling,  Darjeeling  tea

 fetches  g  good  amount  of  money  in

 foreign  exchange.  Specially,  the
 Russians  are  goog  buyers  of  Dar-

 jeeling  tea.  About  80  per  cent  of  tea
 from  Darjeeling  goes  to  Russia.  Re-

 cently,  a  wage  agreement has  been
 signed  between  the  tea  labourers’

 union  and  the  Indian  Teg  Association
 and  the  Bharatiya  Cha  Parishad.  I

 think,  the  laFourers  rightly  deserve
 an  increase  in  their  wage  of  90  paise
 per  day.  But  this  will  adversely
 affect  the  Darjeeling  tea  because  the
 tea  bushes  are  50  years  old  and  the
 hailstorm  in  the  month  of  April  has

 very  badly  affecteq  tea  production  in
 that  area.

 The  tea  industry,  as  you  will  see
 from  the  record,  contributes  to  the
 tune  of  Rs.  65  crores  by  way  Of  ex-
 cise  duty  to  the  Government  Exche-

 quer.  As  against  that,  the  Govern-
 ment  gets  only  Rs.  1.5  crores  from

 the  Darjeeling  tea.  I  would  urge
 upOn  the  hon,  Minister  to  consider
 the  possibility  of  including  the  Dar-

 jeeling  zone  into  zone  I  for  excise  pur-
 poses,  I  would  request  him  to  give
 some  incentive  so  that  the  Darjeeling
 tea  industry  can  survive.

 The  Government  of  India  has  in

 the  past  appointed  the  Tandon  Com-
 mittee  which  has  made  different  re-
 commendations  to  the  Government.
 Our  market  strategy  should  be  such
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 as  to  ensure  that  we  are  able  to  give
 remunerative  prices  to  growers  and

 achieve  the  highest  export  earnings.
 I  would  request  the  hon,  Minister  to

 explore  the  possibility  of  implement-

 ing  the  various  recommendations  ०

 the  Tandon  Committee,  In  the  past,

 We  have  seen  our  policy  in  regard  to

 export  and  distribution  of  tea  ‘has
 been  in  the  primary  form.  This
 should  also  be  changed.  The  empha-
 Sis  should  be  put  on  the  export  of
 tea  in  the  value-addeq  form.  I  am
 sure  our  able  Commerce  Minister  will
 look  into  it  and  do  the  needful.

 It  is  essential  to  go  in  for  research
 both  in  production  ang  in  consumer

 preferences,  Research  in  production
 is  very  necessary  if  we  have  to

 achieve  the  target  of  production
 which  we  have  accepted  so  that  there
 is  an  adequate  growth  to  take  care  of
 domestic  consumption  requirements
 and  surp'uses  for  export,  Similarly,
 research  on  consumer  preferences  15
 no  less  important  to  achieve  stability
 in  our  exports.

 As  I  have  said  the  previous  policy
 of  the  Janata  Government  has  _  alsa
 affected  the  international  market  of
 Our  Indian  tea.  India  useg  to  contri-

 bute  about  45  pey  cent  of  the  world
 tea  trade.  Today,  unfortunately,  we
 are  contributing  only  28  per  cent
 Most  of  the  downfall  from  -6  per
 cent  to  28  per  cent  has  been  due  to

 the  policy  which  wag  followed  by  the
 Janata  Government.  I  am  sure  the
 Government  will  try  to  revive  the  in-
 ternational  market  and  will  take  care
 of  that,  Sir,  in  my  district  og  Cachar
 in  Assam  and  in  certain  parts  of

 Bengal  there  are  certain  sick  Tea  in-
 dustries.  Those  industries  are  either
 closed  or  are  run  in  such a  wav  that

 the  labourers  in  the  gardens  are  not

 Setting  their  daily  wages  and  they
 are  suffering  very  much.  I  would
 request  the  Hon.  Minister  to  look  into
 this.  These  industries  shoulg  be

 brought  within  the  purview  of  Gov-
 ernment  organisations  so  that  this

 problem  could  be  solved.
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 There  ig  also  a  demand  from  the

 north-eastern  States,  especially  from

 Assam,  for  opening  a  regional  Tea

 Boarg  Office  in  Gauhati  because,  out

 -of  the  total  production  of  tea,  Assam

 contributes  60  pe,  cent,  I  am  gure

 the  Hon.  Minister  of  Commerce,  who

 Thad  already  assured  us  That’  he  is

 sympathetic  and,  when  the  present
 situation  in  Assam  changes,  will  con-

 sider  it,  will  do  so.  I  do  not  insist  he

 must  do  it  immediately  bu;  I  would

 request  that  when  the  situation  in

 Assam  is  normal,  he  may  kindly  take

 up  this  matter.

 I  would  also  make  a  request  to  tne

 Commerce  Minister  in  regard  to  ano-

 ther  85060,  namely  the  opening  of  a

 godown  for  newsprint  in

 This  is  also  under  the  Commerce

 Ministry  and  this  may  be  looked  into.

 Otherwise,  it  would  be  yery  difficult
 for  the  small  newspapers  in  Assam  to

 go  and  get  newsprint,

 We  in  AsSam  are  facing  a  turmoil
 and  a  hue  and  cry  about  foreign
 nationals,  From  1947  up  च  4971,  by
 the  legal  process,  many  Kast  Bengal
 refugees  came  to  West  Bengal,  to
 Assam  and  Tripura.  According  to

 the  policy  of  the  Government  of

 India,  we  have  also  submitted  claims

 for  compensation  to  the  Custodian  of

 Enemy  Property.  But  unfortunately,
 most  of  the  claims  are  still  pending
 before  the  Custodian  of  Enemy  Pro-

 perty.  I  understand  that  the  main

 reason  is  that  quantum  of  property
 surrendered  by  the  East  Pakistanis  in

 India  when  they  were  citizens  of

 India,  in  Assam  ang  in  West  Bengal,
 ‘did  not  tally  with  the  property  which

 the  people  who  came  to  India  had  sur-
 rendered  property  i,  East  Pakistan
 or  West  Pakistan.  But  something
 must  be  done  to  give  compensation
 to  these  people  who  came’  without

 anything  to  India,  and  I  am  sure  the
 Minister  will  look  into  it,

 I  would  also  like  to  draw  the  atten-
 tion  of  the  Minister  to  a  certain  pro-
 duct—cotton  product  of  Assam,  and

 ‘Tripure.  It  is
 being

 produced  in

 Assam,  mainly in  Kachar,  and  also  in

 “Tripura.  Previously,  they  were  guld-
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 ed  by  an  ad  hoc  Order  of  the  Textile

 Commissioner  of  Bombay.  Recently,
 the  Government  of  India  issued  a

 notice—Presg  Notication  dated  14th
 May  1980  by  the  Textile  Com-

 missioner  Bombay—according  to
 which  they  are  supposed  to  take

 orders  from  Bombay.  This  ig  a  time-

 consuming  process  because,  for  Tri-

 pura  and  Comella  cotton,  the  hydrau-
 lic  press  is  being  done  in  Calcutta,

 So,  I  would  request  the  Hon,  Minis-
 ter  to  look  into  it  and  redress  the

 grievances  of  the  growers  and

 exporters.  This  particular  cotton  has
 a  very  good  market  in  Japan  and

 our  competitors,  as  suppliers,
 are  from  Bangladesh.  Unless
 this  is  looked  into,  the  market  may
 again  be  captured  by  the  Bangladesh
 people.  So  I  would  request  the  Hon.
 Minister  to  look  into  it.

 With  these  words  I  support  the
 Demands  for  Grants  for  Commerce.

 श्री  एन०  Fo  हीरो  (खड़ी)  :  उपाध्यक्ष  महोदय,
 सरकार  ने  जो  कामों  मंत्रालय  की  रिपोर्ट  दी  है
 उम  को  मैंने  देखा  ।  कामर्स  मिनिस्ट्री  के  अन्दर
 उन्होंने  पाँच  बोर्ड  बनाए  हैं--  टी  बोड़े,  काफी

 बोर्ड,  रबर  बोर्ड,  कोमल  बोड  वगैरह  ।  इस  के
 माध्यम  से  इने  चीजों  का  प्रॉडक्शन,  डेवलप्मेंट  भीर
 एक्सपोर्ट  होता  है  ।  मझे  हैरानी  इसलिए  है  fe  इस
 रिपोर्ट  में  शेन  या  सीड लेक  जो  कि  एक्सपोर्ट
 कमोडिटी  है  कौर  इधर  गत  वर्ष  इन्होंने  21  करोड़
 का  इस  का  निर्यात  किया  है  ।

 इस  शैली  को  गवर्नमेंट  ने  विमान  नेग्लेक्ट
 किया  है  ।  इसे  सदन  में  कुछ  साल  पहनें  मैंने
 क्वैश्चन  रेज  किया

 था  कि  शैली  इण्डस्ट्री  जो  है,
 इसमें  सीड-लैक  पैदा  करनें  वाले  विशेषकर  आदिवासी
 शर  गौरव  किसान  है  जोकि  जंगलों  और  पहाड़ों  में

 रहते  हू  ।  दस  लाख  से  ज्यादा  लोग  इसको  पैदा  करते

 है।  गवर्नमेंट  ने  चाह।
 था  कि  जो  लोग  सीड-

 लैक  प्रोडपून  करते  हू  उनको  राहत  के  लिए  कछ
 कास  किया  जाए  |  पहली  बात  तो  यह  है  कि  सीड-
 नैक  का  जो  बाम  प्रोड्यूसर  को  मिलना  चाहिए  वह
 तही  ।

 मलना  है  ।
 उनके  लिए  मिनिमम

 रेम्यनरेटिव
 प्राइस  गवरमेंट  ने  जो  फिक्स  की  है  वह  केवल  3

 रुपए  Fo  जी०  है  जबकि  राज  वह  15  रुपये  Fo
 जी०  से  कम  नहीं  होनी  चाहिए ।

 मेरी  दूसरी  डिमाण्ड  यह  है  कि  जैसे  सरक।र  में

 टोबेको,  | ह !कार्डिमम,  टी,  काफी  शौर  रबर  बोड़  बनाए
 हैं  उमी  प्रकार  से  शै नाक  बोर्ड  का  गठन  किया  जाए  |
 sae  माध्यम  से  हो  शैली  का  मड़िया  प्रोडक्शन

 हो  सकता  है  कौर  उससे  लाखों  लोगों  को,  विशेषकर

 ट्राइपास  को  फायदा  पहुंचेगा  ।
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 उपाध्यक्ष  महिला,  हमारे  बिहार  में  माइका  पोलीस

 होती  है,  यानी  भ्रम रख  पैदा  होती  है
 ।

 इसके  लिए
 गवर्नमेंट  मे  साइकी  ट्रेडिंग  कार्पोरेशन  (सिटको)
 बनाया  gar  ।  इस  कॉरपोरेशन  की  गतिविधि पर
 सरकार  को  बिशेष  ध्यान  देना  चाहिए  क्योंकि

 जिनको  यह  काम  दिया  गया  है  थे  खुद  इसको  करते

 नहीं  है  इसलिए  माग  इसमें  बहुत  नुकसान हो  रहा
 है  ।  जो  प्राइवेट  व्यापारी हैं,  जो  भाइका  मो

 करते  ह  वे  म  से  देखकर,  वहू  किस  कटेगरी
 किस  कनास  का  है,  यह  बता  सकते  हैं  लेकिन  ये

 लोग  बाहर  के  है,  जिनका.  भा इश् का से  कोई  ताल्लुक
 महीं  है,  उसके  प्रोडक्शन  से  कोई  ताल्लुक  नहीं है  ।
 इसलिए  ऐसे  अफसरों  वो  हटाया.  जाए  तथ।  उनके

 एकाउन्ट्स  भर  फैशनिंग  at  जांच  की  जाए  ॥

 उन्होंने  बहुत  ज्यादा  उनको  नुकसान  पहुंचाया  है  ।

 जिस  मतलब  से  कार्पोरेशन  बनाया  गया  था.  वहं

 मकसद  यूरा  नहीं  at  रहा  है।  इसमें  अड़ा  भ्रष्टाचार

 फैला  हाशिये है  इसलिए  सरकार  को  तुरन्त  ही  कोई

 शि पार्ट् मैटल  ar  अन्य  किसी  किस्म  की  उच्च-
 स्तरीय  जांच  की  व्यवस्था  करनी  चाहिए  क्योकि

 इसमें  करोडो  का  नुकसान  हो  रहा  है  शौर  जिस

 लभ  ay  sm  थी  वह  दशा  पूरी  नहीं  हो  रही

 है  ।  साइंटिफिक  ढंग  से  माइकल  के  एक्सप्लाएटेशन  वी

 व्यवस्था  की  जानी  चाहिए  ।  बिहार  में  अच्छी

 क्वालिटी  का  माका  प्रोड्यूस  किया  जाता  है
 जिसको  विदेशो  में  भेजकर  पारेख  एक्सचेंज  अर्न  करते

 हैं  लेकन  उसमें  हमको  नुकसान  हो  रहा  ।  ।  हजो
 मीटरों  के  अकबर है  ने  नुक़सान  पहुंचा  रहे  है।  वे  केवल
 अपनी  नीकी  कौर  आमदनी  से  ताल्लुक  रखने हैं  ।

 मैंने  दो  बाने  की  शोर  ध्रापका  ध्यान  आक्ट

 किया  है--एक  तो  शै नाक  बोड़े  बनाया.  जाए  कौर

 दूसरे,  सिटको  की  सार्वजनिक  इंक्वायरी  कराई  जाए।

 SHRI  K,  T.  KOSALRAM  ।  (Tiru-
 chendur):  Mr,  Deputy-Speaker,  Sir
 I  rise  to  support  the  Demands  for
 Grants  in  respect  of  the  Ministry  of
 Commerce  and  while  doing  so,  I  want
 to  say  a  few  words  about  these  De-
 mands.

 I  wish  to  say  that  our  Commerce

 Minister,  Shri  Pranab  Mukherjee,  has
 earned  a  very  good  name  for  dyna-
 mism  and  he  made  amark  in
 his  earlier  portfolios  of  finance,
 Shipping  and  Transport  and  Indus-

 try.  And  I  have  every  hope  that,  as
 Commerce  Minister,  he  will  see  to
 it  that  the  adverse  trade  balance
 becomes  an  advantageous  _  trade
 balance,

 The  adverse  trade  balance  of  Rs.
 2,230  crores  is  due  to  the  Janata
 Government’s  free-for  all  policy  in
 the  matter  of  imports.  The  Open
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 General  Licence  became  ‘Over-~

 flowing  General  Licence’  for  im-

 ports.  My  friend,  Pranab  Babu
 should  review  this  and  ensure  that

 only  essential  requirements  are

 imported.  While  the  imports  were

 liberalised  by  the  Janata  Govern-

 ment,  the  successor  Lokdal  Govern-

 ment  stopped  the  export  of  many
 items.  I  will  give  you  the  exam-

 ple  of  cotton  seed  oilcake.  The

 General  Secretary  of  the  Lokdal
 hailed  from  Gujarat  and  he  per-
 suaded  the  Charan  Singhs,  govern-
 ment  to  ban  the  export  of  cotton-

 seed  oilcake  and  that  too  with  re-

 trospective  effect.  I  can  understand

 a  ban  but  that  ban  was  imposed
 with  retrospective  effect.  Conse-

 quently,  oilcakes  worth  Rs,  15

 lakhs  which  were  brought  to  Mor-

 gugao  from  Virudhunagar,  Kovil-

 patti  and  from  my  constituency  in

 the  southernmost  part  of  Tamil
 Nadu  were  prevented  from  being
 exported.  They  brought  the  goods
 in  September  1979  while  this  ban  was

 imposed  on  4-12-79.  Today  the  goods
 are  lying  in  the  Mormugoa  port
 and  the  port  authorities  have  asked

 the  parties  to  remove  the  goods
 immediately,  But  there  are  no

 wagons  and  the  weather’  condition
 is  so  bad  and  monsoon  has  started  and
 I  am  afraid  the  entire  Rs,  1८  lakhs
 worth  of  oilcakes  will  be  washed

 away.  So  I  request  my  friend,  Mr.

 Mukherjee  to  look  into  it  and  do

 something,  The  vested  interests
 and  the  Gujarati  Lobby  in  the  for-
 mer  Janata  government  had  done
 all  this  havoc.  I  hope  he  will  do

 something  about  this.

 Another  wrong  decision  taken  by
 the  former  Janata  government  was
 the  ban  on  the  export  of  sandal-

 wood,  This  has  led  to  chaotic  con-
 ditions  in  Tamil  Nadu.  Sandal-
 wood  of  the  value  of  not  several
 lakhs  but  several  crores  of  rupees
 have  accumulated  in  Tamil  Nadu.
 How  long  can  it  be  kept  stored?
 There  is  no  safe  storing  place,  I
 demand  immediate  lifting  of  the

 ban  on  the  exports  of  sandalwood.
 The  government  of  Tamil  Nadu  has
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 written  so  many  times  to  the  centre.

 So  something  should  be  done,
 Another  peculiar  thing  I  want  to

 bring  to  your  kind  notice.  The  Jana-
 ta  Government  in  1977  on  the  basis
 of  wrong  figures  of  production  fur-
 nished  by  the  Central  Salt  Com-

 missioner  banned  the  export  of  salt.
 I  took  up  the  issue  with  the  then
 Janata  Government  and  Morarji
 Desai  and  produced  the  correct

 figures  of  salt  production,  After  a

 long  agitation  launched  by  me,
 in  1978  the  government  lifted  the
 ban.  By  that  time,  our  traditional

 buyers  like  ‘Bangladesh,  Malaysia,
 Singapore,  Iraq,  Japan  and  the  Mid-
 dle-East  countries  have  gone  away
 from  us,  buying  salt  from  else~
 where.  Our|  former  Commerce

 Secretary,  Shri  Krithnaswamy
 Raosaheb  tried  his  best  to  locate

 foreign  markets  for  our  salt  but  his
 efforts  did  not  meet  with  sucTceSS,
 We  were  exporting  annually  5
 Jakhs  tonnes  of  salt.  So,  Sir,  I
 would  urge  that  serious  efforts
 should  be  made  to  revive  the  export
 of  salt.

 My  friend  Mr,  Mukherjee  is  well
 aware  that  we  are  exporting  prawns
 and  earning  every  year  a  lot  of

 foreign  exchange.  Recently,  Tai-

 wanese  fishing  trawlers  have  been
 found  fishing  in  our  waters  and  one
 of  them  was  captured  near  Tuto-

 corin  with  Rs.  70000  worth  of

 prawns.  The  Captain  of  the  traw-
 ler  stated  that  Taiwan  has  about
 $500  trawlers  and  it  takes  them

 about  15  days  to  reach  Indian
 waters  where  they  remain  for  two

 to  three  months  at  a  stretch.
 The  mother  ship  is  kept  off  from

 our  territorial  waters  and  the  daily
 catch  of  the  prawns  is  transferred
 to  it.  Recently,  Sri  Lanka  Navy
 had  seized  64  of  our  fishing  boats

 from  our  territorial  waters.  If  these

 things  are  not  stopped  forthwith,
 1,00,000  fishermen  in  Tiruchendur

 coast  up  to  Kanyakumari  and  Kolo-
 chal  alone  will  lose  their  livelihood.

 I  have  referred  to  this  to  high-
 light  how  much  of  our  export  of  fish
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 is  affected  by  this  foreign  poaching
 in  our  waters,

 Our  Commerce  Minister  should

 take  it  up  with  his  colleague  in  the

 Defence  Ministry  and  ensure  that

 naval  protection  is  offered.  Other-

 wise  every  year  you  will  be  losing
 more  than  Rs.  20  crores  worth  of

 foreign  exchange.

 Thank  you  very  much,

 MR.  DEPUTY-SPEAKER:  =  Shri

 Rasheed  Masood.  You  will  please
 take  10  minutes.  And  then  the

 Minister,  Shri  Ansari  will  reply,
 As  regards  Shri  Niren  Ghosh,  he

 will  get  only  five  minutes.  Mr.

 Rasheed  Masood.

 थो.  रशीद  मसूद  (सहारनपुर)  :
 डिप्टी  स्पीकर

 साहब,  जहां  तक  एक्सपोर्ट  मी  इम्पोर्ट  का  ताल्लूक
 है,  हम  देखते  हैं  कि  1979-80  में  हमारा  एस-
 पोर्ट  5०69  करोड  रूपये  का  और  इम्पोर्ट  8271.0

 करोड  रुपये  का  हुमा  है,  जिस  का  साफ  मतलब
 है  कि  हम  एक्सपोर्ट  इम्पोर्ट  के  मुकाबले  कम

 हैं।  1980-81  की  हालत  भी  बहुत
 बेहतर  नजर  नहीं  om  रही  है।  गवर्नमेंट  ने  इस

 में  बहुत  a  इन्नेन्टिक्ज  दिए  हैं,  लेकिन
 कोई  प्रोग्राम  या  प्लान  ऐसा  नहीं  है  जिस  से  यह
 यकीन  हो  सके  कि  इस  साल  में  हमारा  इम्पोर्ट
 और  एक्सपोर्ट  बैलेंस्ड  हो  मसकेगा |

 अभी  परसों  ही  हमारे  फाइनेंस  मिनिस्टर

 इण्डस्ट्रीज के लोगों के के  लोगों  के  सामने  एक

 थी,  जिसमें  उन्होने  कहा  था  कि  पाप ने
 जो  कन्सेशन  दिये a  हम  al

 ने
 दी

 wat
 नका
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 कि  हम  सस  मतबा  2  लाख  टन  इम्पोर्ट
 अ  अ  2  ten  । -

 ह  यह  है  fe  हम  को  मुखतलिफ
 काफ़ी  कमीशन  देने  पड़ती  हू  ।
 दा.  एजेंसीज  को  -कार्न्डेकंट  करके 144

 tea i  करी  दने  ्र  औ  वजह
 मंहगी  पड़ती  हूँ।  मेरी

 हैं  कि  हमें  जहां  तक  हो  सके
 इन  एजन्सी  को  कस  करना  चाहिए  ताकि  जो
 कमीशन  हमें  उन  को  देनी  पड़ती  है,  उस  में

 4  झ  |

 os
 4

 दूसरी  तरफ  हम  ने  शुगर  एक्सपोर्ट  सबसिडी

 के  तौर  पर  15  करोड  रुपये  का  प्राचीन  'किया
 ai  15  करोड़े  रुपये  की  सबसिडी  की  क्या
 जरुरत  थी?  | 2  उम  वकत  दी  जाती  थी,  जब
 wet  mee  में  कम  प्राइम  थी,  लेकिन  आज  तो

 यह  हम  को  560  रुपये  क्विंटल  पड़े  रही  है  ।
 मतलब  यह  है  फि  अ्रत  (3 ति  मार्केट  में  ऐसी  कमी

 नहीं  है  ।  जो  लेवी  हम  लगाते  हैं,  वहू  230.0  रुपये

 क्विंटल  के  हिसाव  भ  लगाते  हैं,  इस  तरह  से
 330.0  रूपये.  फी-क्विंटल  हमारे  पास  फाजिल
 बचने  हैं  ।  ऐसी  सुरत  में  परख0  Zio  ato  या  जिस
 जित  के  था,  हम  एक्सपोर्ट  करना  चाहें,  कम्पनी
 कर  सकते  हैं।  मेरा  ख्याल  है  कि  15  करोड़

 रुपये  की  जो  यह  सब्सिडी  श्राप  नें  बजट  में  रखी

 है,  यह  बिल्कुल  गलत  है,  यह  नहीं  होमी  चाहिए

 थी।  में  तो  यह  कहंगा  कि  श्राप  अझनड्पूली  फेवर
 मिल-पेनों  को  कर  रहे  हैं  जबकि  शरू  से  हम
 बहू  कहते  ग्रा  रहे  हैं  कि  छोटी  इन्डस्ट्री को  फेवर
 करना  चाहिए,  एग्रीकल्चर  वालों  को  फेकर  करना
 चाहिए।  श्राप  बहुत  कन्सेशन  पहले  ही  इन  ।ड-

 स्ट्रीट  वालों  को  दे  चुके  हैं  शर  फिर  is  करोड़
 रूपये  मरीर  सब्सीडी  के  तौर  पर  दे  रहे  हैं,  यह
 मैं  समझ  नहीं  पाया  ।  यहीं  नहीं  बल्कि  झप  के
 यहां  यह  भी  होता  है  कि  पहले  एग्रीकल्चर  मिनी-
 et  का  डिपार्टमेंट  अब  फूड  परचेज  फिया  करता
 था.  मुख्तलिफ  चीजे  आर  गवर्नमेंट  एक्सपोर्ट  करती
 थी  आर  खास  तौर  पर  शुगर  एक्सपोर्ट  करती
 थी  लेकिन  1974  मे.  यद  सकीम  खत्म  कर  दी
 गई  है  शीर  एस0  टी0  ato  शुगर  परवेज  कर  के
 बाहर  भेजनी  है।  इम  के  ग्र लावा  0.0  एम०
 आई0  80  ato  शुगर  खरीदना  है  जो  मिल-
 mat  का  एक  ऑ्रार्गेनाइजेशन  हैं.  यानी  मिल-
 झोनवें  को  डाइरेक्ट  सब्सीडी  के  तौर  पर  15

 करोड़  रुप  देते  हैं  शौर  ago  एस0  argo  ई0
 सी0  भी  कमीशन  लेगा  शर  बह  भी  इन्हों
 इंडस्ट्री  बालों  को  चला  जाएगा  ।  तो  मैं  नहीं
 समझता  कि  श्राप  लोग  रोज-अ-रोज  ज्यादा
 से  ज्यादा  एजेन्सियों  क्यों  बढाते  जा  रहे  हैं,
 जिन  से  ज्यादा  से  ज्यादा  लोगों  को  कमीशन

 4163  LS—12

 देना  पड़े ।  ary  डाइरेक्ट  सस०  टी0  dio  से

 परचेज
 रे

 मैंने  जनवरी  में  प्राइम  मिनिस्टर  साहब  को

 खत  लिखा  था,  जिसमें  मैंने  दरख्वास्त  की  थी

 कि  डिपार्टमेंट  प्राफ  फंड  के  लोगों  को  कयों  बाहर
 भेजा  जाता  है  इन्टरनेशनल शुगर  कौंसिल  'की
 मीटिग  एटेंड  करने  के  'लिए  ल  में  जबकि
 इस  कीं  कोई  वजह  समझ  में  नहीं  नाती  है  क्‍योंकि

 ura  की  जो  कामर्स  मिनिस्ट्री  है,  वह  इन  कामों
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 होती  चली.  जाएगी ।  मुन्ने  मालूम है
 कान्फ़र्स  it  नहीं  बल्कि  दो  कॉन्फ्रेस  में
 डिपार्टमेंट  के  मुख्तलिफ  लोगों  को  जाने

 444,  फिर
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 चाहता हूं  ।  श्राप  ने  अपने  यहां  कुछ  सब्सीडी  रखीं
 है  कपड़ों  पर  दौर  मुझे  अफ़सोस  कौर  ताज्जुब
 इस  बात  का  है  कि  ये  लोग  जो  महात्मा  गाँधी

 के  मुल्क  में  रहते  हैं,  महात्मा  गांधी  के  नाम
 पर  कसम  खाते  हैं,  महात्मा  गांधी  के  ख्यालात

 पर  कमल  करने  वी  बात  कते  हैं
 ।

 हैन्डलूम  में
 काम  करने  वाले  लोगों  को  न  फायदा.  पहुंचा

 कर,  उन  लोगों को  फायदा  ते  हैँ जो
 महात्मा  गांधी  के  ख्यालात  विरूद्ध  हैं,

 उन  के  ख्यालात  के  खिलाफ  है  भीर  वे  हैं  बड़े  बड़े
 मिल  वाले।  उन  को  सब्सीडी  के  तौर  पर  48

 करोड़  रुपये  की  सब्सीडी  मिलों  के  कपड़ों  पर
 दी  गई  है  धौर  जो  कपड़ा  नडलूम  पर  तयार
 होगा  ल  जो  हैन्डलूम बालों  से  खरीदा  जाएगा, हैन्ड

 उस  पर  22  करोड़  रुपये  की  सब्सीडी  दी  जाएगी
 ।

 यह  श्राप  कह  सकते  हैं  कि  मिल  वालों  से  ज्यादा
 कपड़ा  खरीदा  जाएगा,  इसलिए  उन  के

 ज्यादा
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 कपड़ा  खरीदा  जाएगा,  इसलिए.  उन  को  कम

 wed  दी  जाएगी,  लेकिन  ताज्जुब  की  बात

 तो  यह  है  कि  मिल  वालों  से  जो  कपड़ा  खरीदा

 जाएगा,  TT  पर.  स्क्वायर  मोटर  1  रुपया

 30  पसे  सब्सीडी  दी  जाएगी  कौर  जो  कपड़ा

 हैण्डलूम  वालों  से  खरीदा  जाएगा,  उस  पर  50

 पैसे से  ले  कर  70  पैसे  भीर  1  रुपये तक  पर
 श्कव।यर  मोटर  सब्सिडी  दी.  जाएगी।  यानी

 मल-प्यासे  को  1  रुपये  30  पसे  पर  स्कवायर

 “rex  सब्सीडी  मिलेगी,  जो  कपड़ा  भाप  उन  से

 लेंगे ।  मार  जो  कपड़ा  हैण्डलूम  वाले  बनायेंगे

 उनको  श्राप  50  पैसे  से  1  रुपये  तक  को  सब्सीडी

 Zt  क्या  wig  महात्मा  गांघी  के  ख्वाब  को

 चकनाचूर  नहीं  कर  रहे  हूँ?  में  तो  कहूंगा  कि

 मिल  अनरस  को  सब्सीडी  नदीं  दी  जानी  चाहिए ।
 गरीब  लोगों  को,  हैन्डलूम  बालों  को  ही  सब्सीडी

 दी  जानी  चाहिए।  झगर  श्राप  बड़े  लोगों  को,
 मिल  वालों  को  भी  सब्सीडी  देंगे  तो  छोटे  छोटे

 हैन्डलूम  वाले,  छोटी  छोटी  इन्डस्ट्रीज  वाले  बड़ी

 इंडस्ट्रीज  बालों  से  कसे  कम्पीट  कर.  पायेंग े?
 इसके  लिए  अपने  कोई  पालिसी  या.  प्लान  नहीं
 बनाया  है  ।

 15.06  hrs.

 {SHrr  SHIvras  V.  Pati,  in  the  chair]

 पिछने  तीस  सालों  में  गरीब  गरीब  से  गरीब

 होता  चला  गया,  सैंकड़ों  हैन्डलूम  इन्डस्ट्रीज  बद

 हो  गयीं  कौर  आपकी  मिले  बढ़ती  चली  गयी  ।
 क्योंकि  श्राप  बड़ी  मिल  वालों  को  सपोर्ट  करते

 हैं.  wale  हम  लोग  इसकी  मुख़ालिफ़त  करते

 ।  away  पालिसी  छोटी  इंडस्ट्री  वालों  को  खत्म
 करने  की,  क्रश  करने  की  है।  aT  इस  पालिसी
 को  बदलिए  शर  छोटे  छोटे  उद्योगों  को

 लगवाइए  ।  उन  से  माल  परवेज  करके  एक्सपोर्ट
 कीजिए  ताकि  रुपये  बीजा  का  डिस्ट्रीब्यूशन  हो ।
 बजाय  इसके  कि  श्राप  1  रुपये  30  पैसे  की
 सब्सीडी  बड़ी  मिल  वालों  को  दें.  कौर  50  ty
 की  सब्सिडी  हैन्ड नून  वालों  को  दें,  झपको  छोटे
 छोटे  उद्योगों  को  ज्यदा  सब्सिडी  देकर  बड़ावा
 देना  चाहिए।  श्राप  ऐसी  पालिसी  बनाइये  जिससे
 उनको  फायदा  हो ।

 श्राप  उन्हें  यह  भी  बा  ।  कि  वे  कौन-सी
 चीजें  बनाएं  जिनसे  कि  कीट  कर  सकें।  आपकों
 भी  ऐसी  प्रोड्यूस  को  छांटना  चाहिए  जिनमें
 fe  aq  बड़ी  म.केंटूप  में  कम्पनी  कर  सकें।

 हम  बार  बार  पद  कहने  करायें  है  कि  आप  ऐसी

 Mega  का  एक्सपोर्ट  कीजिए  जिनते  कि  अप  वन्ड़
 मार्केट  में  कम्पनी  कर  सकें।  अगर  आप  ऐसा
 नहीं  करेंगे  तो  अ्रपको  कोई  फायदा  होने  वाला

 नहीं  है।  इसके  लिए  आपको  लॉंग  टर्म  पालिसी
 बनानी  चहिये  ।

 इसी  तरह  से  मगर  कै  बारे  में  है।  कभी
 माप  इसको  उक्पपोर्ट  करते  हैं,  कभी  इसको
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 इम्पोर्ट  करते  ।  कभी  भाप  दोनों
 मा  अपने  कमिटमेंट  को

 |  4  करते

 Acar
 थ

 i,

 के
 करते

 wi

 ag  44  ।

 क

 परा  पकी  ह.  गर
 gi

 jl  नी  3
 करें
 क

 लिसी  बनाएं जिससे  कि
 मुल्क  के  किसानों  की  मदद  हो  सके  तो  इस
 के  किसान  न  तो  लोगों  को  भूखा  मरने
 न  इस  मुल्क  के  भ्रमर  शुगर  की  इम्पोर्ट  की
 पड़ेगी।  वे  आापके  कमिटमेंट  भी  पूरे
 इसलिए  मे  श्राप  से  दरख्वास्त करता  हूं  कि
 अपनी  पालिसी  में  चेंज  कीजिए  शौर  स्माल

 इंडस्ट्रीज  मीर  एग्रीकल्चर  को  बढ़ावा  दीजिए
 तभी  भाप  इस  मुल्क  से  ज्यादा  से  ज्यादा  एक्स-

 पोर्ट  कर  सकेंगे  ।  इन  अलफाज़  के  साथ  मैँ  बैठता
 हूं।
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 सभापति  महोदय
 :  प्रब  सम्मानीय  मंत्री  जी

 कुछ  कहेंगे  ।

 बाहुल्य -  नागरिक  पूर्ति  मंत्रालय में  राज्य
 wat  (श्री.  ज़ियाउर्रहमान  श्रन्सारो)  :  मिस्टर

 शेयर  मैन,  कामर्स  मिनिस्ट्री  की  डिमाण्ड्स  पर

 बहुत  तफ़सीली  बहस  में  मैं  नहीं  पड़ना  चाहता ।
 हमारे  दोस्त  श्री प्रणव कुमार  मुखर्जी  जिस  वक्‍त

 फाइनल  रिहाई  इन  डिमाण्ड्स  पर  देगे  उसਂ  वक्‍त
 वे  तफसीलात में  जायेंगे  ।  में  तो  सिर्फ  काम सं
 मिनिस्टर  की  उन  डिमाण्ड  के  मुतल्लिक  जो  हैण्डलूम
 झ्र  हैन्डीक्राफट्स  के  मुतल्लिक  हैं  उनके  वारे  में

 कुछ  मर्ग  करना  चाहता  हूं  कौर  बहुत  थोड़े  वक्‍त
 भें  उन  डवलपमेंट  स्कीमों  का  तीसरा  करना

 चाहता हूं  जो  कि.  हैण्डलूम शौर  हैन्ड/क्रापट्स  के
 लिए  चल  रही  है  ।  में उन  स्कीमों के  बारे  में
 भी  बताना  चाहता  हूं.  जिनको  कि  मौजूदा  हकूमत

 न  दैन्डीक्राफ्ट्स  सैक्टर  को  आगे  बढ़ाने
 के  लिए  ,मजबूत  करने  के  लिए,  आे  बढ़ाना  चाहती
 चाहती  हैं  ।

 चेयरमैन  साहब,  पांच  ४2  के  करीब  कामर्स

 मिनिस्ट्री  की  डिमान्ड  पर  बहस  हो.  गयी
 लेकिन  बहुत  कम  लोगों  ने  हैण्डलूम  और  हांडी-

 क्राफ्ट्स  सैक्टर  के  बारे  में  माने  ख्यालात  का

 इजहार  किया  ।  यह  सही  है  fe  कामर्स  मिनिस्ट्री
 के  बडे  समुद्र  को  देखते  हुए  हैण्डलूम  और  है एडी-
 WT  सेक्टर  एक  बहुत  छोटा  सा.  समुद्र  है  |

 लेकिन  यह  मुल्क  की  आबादी  के  बहुत  बड़े  हिस्से
 को  रोजगार  फरहान  करता है  ।  एग्रीकल्चर के

 बाद  यह  मुल्क का.  सबसे  बड़ा.  उद्योग  है  ।
 मुन्ने  दुख है  कि  इसके  ऊंपर  जितनी  दिलचस्पी
 आनरेबल  मंत्री  को  लेनी  चाहिए  थी  नहीं  ली  ।
 इलैक्शन  के  दौरान  जब  मासिक  को  अट्रैक्ट  करने
 के  लिए.  फील्ड  में  जाते  हूँ  तो.  सारी  दिल-

 चस्पा  उनकी  इन  इन्डस्ट्री  के  ऊपर  होती है
 जो  मास  बेस्ड  हैं,  जिन  में  अव्वांम  लगे  हुए  हैं
 myc  जिन  से  भ्रव्वाम  को  रोजगार  फ़राहम  होता

 है  ।  लेकिन  यहां  इस  हाउस  में  उस  सैक्टर  की
 तरफ  ऐसी.  चश्मपोशी  कौर  ऐसी.  अनदेखी
 कर  देना,  मेरी  समझ  में  नहीं  oe  है  !।

 बरगमां  चूं  जलवा  बर  महराद  व  मम्मी  कुर्द
 चो

 बे  रिवायत  मी  स्वयं  खान  कारे  दीगरी  भीकू  नन्द

 बाज़  लोग  जब  बाहर  तकरीर  फरमाने  जाते  हैं  तो

 उसमें  बड़े  बडे  लम्बे  लम्बे  धापी  श्रीराम  को
 रोजगार  फ़राहम  करने  के,  गरीबों  की.  तरफ

 तवज्जह  देने  के,  किए  जाते  हैं  भी  हलम  शुर्डट्री

 जो
 कि

 रूरल  बैसू  इंडस्ट्री  है  इसके  ऊपर  सारी
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 भ्रव्वलीन  दिनों  के  बाद
 जब

 से.  हमारी

 भी  भोर  सुबाई  हकूमतों  ने  भी  इस  बात  की

 कोशिश  की  कि  ज्यादा  से  ज्यादा  फैसिलिटी  इन
 इंडस्ट्रीज को  फ़राहम  की  जायें  ।  मैने  जज  किया
 है  कि  यह  एक  श्रनशागेनाइजड सैक्टर  है  ।  इस  लिए
 एक  कोशिश  उस  सिल्ली  में  यह  रही  है

 कि
 ज्यादा  से  ज्यादा  कोग्नोप्रेटिव सैक्टर  में  हग्कूम
 इंडस्ट्री  को  ला  कर  उस  में  इसको  भ्रागनाइंज  कर
 दिया  जाये  ।  एक  शझार्गनाइजजैशन  इस  तरह  सेਂ

 बिल्ड  श्री  हो  जाये  जिस के  जरिए  से  बे

 अपनी  इंडस्ट्री को  ठीक  तोर  पर  चला  सकें ।
 सारी.  कोशिशों  के  बावजूद  हम  थभी  तक  बहुत
 ज्यादा  विवेक  को.  कोआपरेटिव  सोसाइटीज़  में

 आर्गेनाइज  नहीं  कर  सकते  हैं  |  लेकिन  म

 हमारा  इरादा  यह  है  कि  साठ  फीसदी  हैंडलूम
 इडस्ट्री  को  हम  कोग्नोप्रेटिव  सैक्टर  में  लाएं  |

 साठ  फीसदी  कोग्नोप्रेटिग  सैक्टर  में  लाने  के  बाद

 भी  बहुत  से  ऐसे  ।  रह  जाएगे  जो  कोशोप्रेठिव
 सैक्टर  में  कवर,  नहीं  हो  सकेंगे--

 att  एम०  रामगोपाल  रेडडी  (निजामाबाद)  :

 कितने  सालों  में  लाएंगे  ?

 थी  जियाउरंहमान  अंसारी  :  Bs  फाइव  ?ी
 प्लान  में  हम  साठ  फीसदी  को  कोझोप्रेठिव  सैक्टर
 में  लाना  चाहते हैं  ।

 मैं  अर्ज  कर  रहा  था  fe  इसके  बावजूद
 भी  काफी  सैक्टर  वह  रह  जाएगा,  काफ़ी  हिस्सा

 वह  रह  जाएगा  जो  कोग्नोप्रेटिव  सैक्टर  के  बाहर
 होगा  ।  कोन्नोप्रेटिग्ज  को  ध्ागना इज  करने  के
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 a
 सिटकिनी  में  जो  रिवायतें  हम  ने  दी  दूँ,  में  उन
 में  जाकर  वकत  जाया  नहीं  करना  चाहता  हुं  1
 जो  िस्ायतें  दी  गई  ह  वे  अ्रापको  मालूम  ही  हैं
 और,  वे  प्र्से  से  चली  ग्रा  रही  हँ  ।

 जो  नथी  को-झ्ापरेटिव्ज  के  सिलसिले  में  हमारे
 ma  हैं,  स्कीम  हैं  उनका  मैं  aera  अपको

 करना  चाहता  हूं  ।  -जैसा  झानरेबल  Heed  जानते
 कि  कोआपरेटिव  सैक्टर  में  जो  गवर्नमेंट  ऑफ

 इंडिया  स्टेट  गवर्नेम्रेंट्स  को  सैटिंग  ग्रांट  देती  हैं
 कोऑपरेटिव  सोज्ञ/इटीज  के  मेम्बर  बनने  के  लियें
 एक  तो  वहू  पहले  से  वली  तरा.  रही  है  कौर  दूसरे.
 एक  एसिश्टेंद  गवर्नमेंट  aim  इंडिया  देती  है  शेयत
 कैपिटल  को  एलेक्स  को-्रापरिटिव  सोत  इलाज  और
 रीजनल  एपह्ल  कोऑपरेटिव  सोसाइटीज  को
 स्टेशन  करने  के  fet  ।  यह  भी  पहले  से  चली
 आ  रही  है  ।

 इसमें  2,  3  नई  स्कीमें  हम  80-81  में  कौंर,
 बनाने  जा  रहे  हैं  ।  एक  तो  यह  है  कि  ग्र धिक तम
 2500  रुपये  पर-लूम  तक  के  हिसाब  से,  जिसमें
 एक-तिहाई  सब्सीडी  होंगी  औीर

 ् हू दमन 2-तिह।
 लॉन

 होगा,  हमने  लुप्त  के  माडनाइजेशन  के  लिये  एक
 स्कीम  चलाई  है  ।  यह  ईजी  इन्सठालमैट्स  में  दिया
 जायेगा  ।

 दूरी  जो  नई  स्कीम  हम  को-ग्रापरिटिव  सेक्टर
 में  ला  रहे  हैं,  थ वहं  हैंडलूम  को  डेवलप  करने  प्
 लिये  हे  ह  कोआपरेटिव  सोसाइटीज  में  एक्सपर्ट
 मैनेजमैंट  की  बहुत  सख्त  जरूरत  है  कौर  कथा-कभी
 aa  महसूस  कियां  जाता  है  कि.  को-प्रापरेटिय
 सोसाइटिज  शभ्रच्छी  होते  हुए  भी  जितना  भ्रमणी
 तरह  से  उनको  फंक्शन  करना  चाहिये,  नहीं  नर
 पाती  हैं  ।.  इसीलिये  हमने  80-81  में  मनोज  रियल
 सब्सीडी  स्कीम  प्राइमरी  कोआपरेटिव  सोसाइटीज
 को  मैनेजमैंट  इम््रव  करने  के  लिये  देने  के  लिये
 निकाली  है

 इसके  अलावा  वीवर  को-झ्ापरेठिव  सीतामढ़ी ज
 केवल  नाम  की  थीं  ate  face ल  सन-सन इज्ज़
 थीं  ।  वीवर  अपनी  झोंपड़ी,  जहां  रहता  था,  वहीं
 एक  कोने  में  करघा  लगा  लेता  था  ।  वहीं  उसक।
 चूल्ह  होता  था  सौर  वहीं  वह  सो  भी  जाता  था  ॥
 यह  सब  श्रार्गेना[इज्ड  नहीं  था.  ।  अब  इससे  बहुत
 बड़ा  फायदा।  42  होगा  र  हु  इंडस्ट्रियल  टाइप
 को  सोसाइटिज  को  आआरगेना इज  कर  के  उन  वीवर्स
 को,  जिनके  मकान  छोटे-छोटे  हैं,  परिवार  बढ़ता
 जात!  है,  वर्किग  शेयर  कैपिटल  देकर,  उन्हे  सहित
 देंगें  ताकि  वह  झपने  लूम  लगा  सकें  ।  इसके  लिये
 1980-81  में  हम  प्राचीन  कर  रहे  हैं  ।

 Pm  let  सैक्टर  के  बाहर  जो
 विवेक

 हैं,  वीवर्स  का  तबका.  बहुत  बड़ा  है  शौर  जैसा
 हमने  कही  कि  अपनी  सारी  कोशिशों  के  बावजूद  भी
 जितना  अच्छा  -ग्रार्गेनाइज  इनको  किया.  जानों
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 चाहिये  था,  हम  नहीं  कर  सके,  इसलिये  उनके  लि
 25  इंटेसिव  हैंडलूम  डेवलेपमेंट  प्रोजेक्ट्स  श्र।लरेडी
 काम  कर  रहे  हैं.  ौर  एक-एक  हैंडलूम  प्रोजेक्ट
 में  10  10  हजर  लम्स  कवर  होते  हैं  ।  21

 प्रोजेक्ट  इस  मुल्क  में  एक्सपोर्ट  प्रोडक्शन  प्रोजेक्ट
 हैं  जो  1,000  लूम्स  की  कवर  करते  हैं  और  46
 लाख  पार-प्रोजेक्ट  इसका  आउट-ले  है  1

 PROF,  म.  फ  61१७८  (015 2
 Are  they  under  the  cooperatives?

 SHRI  2.  5.  ANSARI:  No,  they  are
 separate  from  cooperatives,  They  are
 not  covered  by  cooperatives.

 इस  प्राजेक्टस  के  अलवा  हमारा  इरादा  हूँ
 कि.  1988-81  में  हम कुछ  Hie  प्रोजेक्ट्स  टेक.
 करें  ताकि  शौर  दिखा  न् द हुंग  विवर्स  प् | र  तरीकाह, है,
 जो  कि

 बजह  से.  नंगे-ा पर्रा टिय  रोस्टर  में

 जहां  तक  क्रेडिट  के  फै शि सिटीज  क  ताल्लुक़
 है,  हैंडलूम  कोग्र(पररेटिज  के  लिए  जो  क्रेडिट  सेवा
 aa  है  ,  उसमें  काफी  बटाया  शा  है  ।
 197677  में  26.43  करोड़  रपये  सेंवशन  हुए
 थे  और  1979-80  के  हिए  60  करोड़  रुपये  कहे
 aise  लिमिट  सोंवशन  हई  है  ।  जो  चीवसे  को-
 mated  सैक्टर  के  दाहर  हैं  ,  उनकी  | द्रेशडिट  की
 प्राबलम्ज  को  प्टेडी  करने  के  लिए  एक  रर्टड,
 ग्रुप  बनाया  गया  था  ।  उसकी  रींकमेंडेशन्ज  अंडर
 एग्जामिनेशन  हैं.  घौर  जल्दी  हम  उन  पर  कोई
 फैसला  लेने  जा  रहे  हैं  ।

 है,

 जहां  तक  हैंडलूम  सैवटर  की.  प्राडइवशन  कह
 सवाल  है,  उसका.  एसयूवी  प्रोडक्शन  2,906
 मिलियन  मीटर  है  ।  लेकिन  हमारा  टारेट  है  कि
 सिक्स  फाइव  इयर  प्लान  के  अखिर.  तक
 4,100  मिलियन  मीटर  कपड़ा  हैंडलूम  में  बनने  लगे ं।
 हँडलूग  का  टोटल  श्राउटलें  190-77  में  40
 करोड़  रुपये  था  1  1980-81  में  उराकों  बढ़ाकर
 20.25  करोड़  रुपये  कर  दिया  गया  है  4

 PROF,  प.  ४.  RANGA:  What  zhout
 yarn  supply?

 SHRI  2.  :.  ANSARI:  ।  am  just
 coming  to  it.  Becuase  that  is  the  mos&
 sensitive  area,  I  50911  deal  with  ४  last.

 श्री  शिव  कसार  सिंह  ठाकर  (खंडवा  :  मेँ
 मंत्री  महोदय.  को  धन्यवाद  देता  हूं  कि.  बह
 हैंडलूम  सैक्टर  को  काफी  मदद  दे  रहे  हैं  ।  लेकि
 भिवंडी,  मालेगांव,  एचलकरंजी,  ब्रह्मपुर,  जबलपुर
 हेश्वर  wile  जगहों  में  जहाँ  बिजली  आ  गई  है.
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 लोगों  ने  पावरलूम  लगा  लिए  हैं
 |  सरकार  जो

 सुविधायें  हैंडलूम  को  दे  रही  है  ;  क्या
 बह  सुविधायें

 पावरलूम  सल> की  औ  देगी  ?  वे  भी  वी कर  के  सेंकसन्ज
 हैं  मे  हि

 स्तान देव
 में  हको बाक  1 स्ट  तादाद  में

 लेवी  लग  रह द  मंत्रों  महोदय  उन्हें  टैक्स  मानों
 और  अन्य  सारी  सुविधायें  देंगे  ?

 PROF,  र.  ४.  RANGA:  Powerloom
 is  already  organized,  and  is  making
 plenty  of  Profits,

 थ  लियाउरंहुपान  पन्सारी  :  में.  इस  वक्‍त
 हैंडलूम के  भुताल्तिक  बढत  कर  रहा  हूं  ।  पावरलूम,
 ec  ate  ऑर्गनाइज्ड  मिलें,  इन  तीनों  संकटों
 को  मिला  कर  पूरा टेक्सटाइल  सैक्टर

 बनता  है  ।
 इस  टेक्सटाइल  सैक्टर  के  बारे  में  श्री  मुखर्जी
 रेप्लाई  देते  हुए  कहेंगे  ।  में  सिफ  जो  हैंडलूम  के
 मुताल्लिक  चीजे  हैं  उस  के  मुताल्लिक  ऑ्रापसे  अर्ज
 करना.  चाहता ड

 ।  मार्केटिंग  में  भी  दों  ata
 चीजें  हमने  को  हैलूपकेकड के  कड़े  को  प्रोटेक्शन  देने
 के  लिए  और  =  fan  कि  वह  श्रोता  मार्किट  में
 दूसरे  Grea  द्  कम्पीटिशन  कर  सके  ।  इस  के  लिए
 एक  रीवेट  की  स्कीम  है  जिस  के  जाए  &  हुम
 यहं  कर  रहे  हैं  ।

 ware  में  बडी  हद  तंक  बढावा  मिला  है
 शर  मुख्तलिफ  फेयसंप्रौर  मुख्तलिफ  एक्सपोस
 (Expos)  जो  हमने.  आर्गेनाइज.  किए  हैं
 उस  से  हमारे  एक्सपोर्ट  कॉफी  बढे  हैं  ,  खास  तौर

 से  हुड लूस  के  कॉमेंट्स  का  एक्सपोर्ट  काफी  बढा से
 है

 अब  में  ब्रंट  चीजों  को  छोडकर  क्यों  कि  में
 देख  रहा  हूं  कि  वक्‍त  मिशेल  रहा  है  ,  उस
 सेंसिटिव  एण् या  के  मुताल्लिक  कुछअर्ज  क  रना
 चाहता  हूं  जिस  के  मुताल्लिक  लोग  ज्यादा.  सुनना
 चाहतें  हैं  पौर  वेह.  भी  बहुते  ग्रहण,  इस  लिए
 कि  किसी  भी  दस्तकारी  में  और  खांस  तौर  से
 as में  जो  वीकर  सैक्टर  हैं,  उस  में  रामेरटिरिबल
 कीਂ  'फ़राहमी  जो  है  उस  से  ज्यादा  अहम  कोई
 चीज  नहीं  है  ।  र  मटीरियल  मिले  और  मुनासिब
 दामों  पर  मिले,  उस  में  उस  को  कोई  दिक्कत  न
 आये  ताकि  वर्कमैन  पूरी  दिलचस्पी  के  साथ  उस
 में  काम  कर  सकें,  यह  निहायत  जरूरी  है  ।
 में  यह  अर्ज  करना  चाहता  हूं  कि  यान  की  सटलाई
 और  उसकी  प्राइससिज  के  सिलसिले  में  इधर  कुछ
 HA  से  दिक्कतें  पराई  और  याने  की-प्राइसेस  बढें  ।
 अप्रैल  सन्‌  8०  'तक  बराबर  प्रइसेंट  बढती  रही ं|
 vee  वाद  से  कुछ  थोडी  सी  स्टे विला इज  हई  है
 हालांकि  बहुत  उस  के  ऊपर  एतबार  नहीं  कियां
 जी.  सकता...  ।  गह  मैं  नहींਂ  कहता  कि  कोई
 aye  बड  फर्क  आगा  है  लेकिन  लोअर  का  उन्नीस
 में  कूछ  थोड़ाਂ बहुत  डंडे  ट्रेंड  है  कौर  तभी  हायर
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 काउन्ट  में  प्रदान  ने  कीक  तरह  से  विव  करना
 शरू  नहीं  किया  है  ।  यान  की की  सप्लाई  का  इलाज
 थ  निहायत  अदब  के  साथ  इस  ऐवान  के  सामने
 अर्ज  करना  चाहा  हूँ  ,  इस  का  मुश्किल  इलाज
 सिर्फ  मानें  के  प्रोडक्शन  को  ज्यादा  बढा  देना

 (व्यवधान )  '  '  याने  की  सप्लाई  को  ठीक
 करने  के  लिए  उसके  प्रोडक्शन  लेवल  को  बयान।
 बहुत  जरूरी  है  ।  जब  तक  उस  का.  प्रोडक्शन
 लेने  न  लगाया  जाय  तब  तलक  सप्लाई  की  पी ज़ीशन
 दुरूस्त  नहीं  ही  सकती  ।  उस  के  प्रोडक्शन  को
 बढ़ाने  की  तरफ  हमरी  तवज्जह  है  शर  दो  तीन
 स्टेट्स  उस  के  लिए  हम  ने  लिए  हैं.।  उस  में  कुछ
 तो  स्पिन्डल्स  हम  बढ़ाना  चाहते  हैं  शौर  जो  टैक्स-
 wea  इंडस्ट्री  है  उस  का  मौडर्नाइजेशन  कर  के
 उसकी  किंग  को  हम  और  एफेक्टिन  कौर
 ज्यादा  एफिडों  बनाना  चाहते  हैं  ।  .  .  .'(च्यवन )

 काहे  को  बकवास  कर  रहे  हैं?  बडी  आदत
 हो  गई  है  बकवास  करने  की

 तीसरी  बात  जिसकी  तरफ  हमारे  दोस्तों  से
 तवज्जह  दिलायी  कौर  वह  सहीं  बात  है  ,  नेशनल
 टेक्सटाइल्स  कारपोरेशन  जो.  हमारी  एक.  पब्लिक
 सैक्टर  झंडा  टेकिग  है,  दर  हकीकत  इसे  को
 एक  रोल  अदा  करना  है.  यार्न  की.  सप्लाई  में  ।
 यार्न की  सप्लाई  हैंडलूम  सैक्टर  को,  जोकि  स्वीकार

 शेन  है,  की  जाए.  इसके  लिए  इंस्ट्रक्शंस  भी
 निल.  ट  बसंटाइल  वापोरिशन  को  दिए  गए  हैं  कि

 q  इस  बात  को  देखें  कि  क्या.  तरीके  अ्रछ्ितियार
 किए  जाएं  जिससे  कि  हैण्डलूम  .  सेक्टर  को
 मुनासिब  दामों  पर  याने  मिलने  लगे  ।

 a
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 जहाँ  तक  याने  के  कन्ट्रोल  का  ताल्लुक  है,
 इस  सिलसिले  में  हमको  ,  आपकों  और  इस
 लंदन  के  ज्यादातर  मैंम्बरान  को  बड़ा  तल्ख  तजुर्बा
 है।  1973  में  हमने  इसका  तजुर्बा  किया  था
 कि  मानें  को  कन्ट्रोल  करके  उसका  -  डिस्ट्रीब्यूशन
 किया  जाए  ।  नतीजा  यह  हुमा  कि  जहां  मोटे  सुत
 की  जरूरत  थी  वहां  ब।रीक  पहुंच  गया  और  जहां पर
 बारीक  सूत  की  जरूरत  थी  वहां  पर  मोटा  पहुंच  गया  ।

 साथ  ही  प्रापर  डिस्ट्रीब्यूशन  नहीं  होते,  था  ।  असल  में
 यान  का  मसला  ऐसा  z  कि  एशिया  टु  एस् सा  इसकी
 ames  डीफर  करती  है,  काउन्ट  टु  काउन्ट  डीफर
 किरती  है  ।  एक  मील  का  आदमी  एक  काउन्ट
 का  सूत  चाहता  है  लेकिन  दूसरे  मील  के  आदमी
 को  वह  काउन्ट  दे  दिया  जाए  तो.  वह  उसको
 पसन्द  नहीं  करेगा  ।  1973  में  जिस  वक्‍त  कन्ट्रोल
 मरीज  किया  गया  था  उसके  थोडे  ही  अर्से  के  बाद
 शिकायतें  आने  लगी  थीं  कि  जो  यार्न  सप्लाई  किया

 जा  रहा  है  वह  मुनासिब  नहीं है,  वहू  क्वालिटी  वार्न
 नहीं  हैं  ।  उसके  बाद  ब्लैक  -मार्केटिंग  कौर
 क्या  क्या  होने  लगा  ।  हमारी  प्रपोजल  यह  है  कि
 नया नल  हैंडलूम  डेवलपमेंट  कॉरपोरेशन,  'जिसका
 ऐलान  फाइनेंस  मिनिस्टर.  साहब  -  ने  क्या  है,
 इसकी  होलसेल  ट्रेड की  नोबल  फैशनिंग  में  कन्ट्रोल
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 के  जरिए  से  एक्टर  कर  जाए  ।  फर्जी  कन्ट्रोल  से
 तो  कोई  फायदा  नहीं  होगा  लेकिन  झगर  पब्लिक
 सैक्टर  का  कोई  ऐसा  आर्गनाइजेशन  होलसेल  ट्रेड
 में  एन्र  कर  जाए  तो  वीवर्स  के  सामने  एक
 झ्ाल्दनेटिव  हो  जाए  कौर  में  समझता  हूं  उससे
 फर्क  पड़ेगा।  ।.  हमने.  ध्रपेक्स  कोआपरेटिव
 सोसायटीज  को,  स्टेट  लेवल  की  कार्पोरेशन  को

 कह  है  कि  वे  देखें  कित  तरह  र  प्राइवेट  कों  ठीक
 तौर  पर  लाया  जा  सकता  भोर  किस  तरीके  से
 लाया  जा  सकता  है  ।  हम  यह  भी  area  हैं  कि  जो
 प्राइवेट  ट्रेड  हूँ,  उसमें  वालंटेरी  तौर  पर,  इस  तरह
 का  कोई  सिस्टम  इल्म  किया  जाए  ताकि  कम  से
 कम  एक  पीरियड  भ्ाफटाइ  म  के  लिए  ।  चाहे.  वह
 छोटा  ही  हो,  प्राइवेट  में  स्टैबिलटी  लाई  जाये  ।
 मेरा  ख्याल  है  कि  इन  बातों  से  प्राइस  पर  कुछ
 अच्छा  भीतर  पड़ेगा  शरीर  प्रोडक्शन  के  सिल  सिलें  में,
 जेसा  मैंने  अर्ज  किया  है,  प्रोडक्शन  तो  जरूरी है  ही।
 हम  कुछ  कौर  मिल.  लगाने  जा.  रहे  हैर
 उसके  लिए  प्राचीन  भी  किया  है  ।  साथ ही  साथ
 जो  एग्जिस्टिग  मिलें  हैं  उनके  लिए  कोशिश  कर

 रहे  हैं  कि  स्पिंडलिंग  बढ़  जाए  कौर  जो  मोटा  सुत
 बना  रहे  हैं  उनको  कौर  काइट्स  का  सूत  बनने

 की  पर्मीशन दे  दी  जाए  ।  इस  तरह से  जो  इसकी
 कमी  है  उसको  जल्दी  से  जल्दी  कसे  पूरा  किया

 जाएं.  उसकी  तरफ  हमारी  तवज्जह  है  ।  साथ

 हो  लांग  24  मैजर्स  भी  लेने  का  हमारा  इरादा  है।

 अभी  आखिर  में  जा  हमारे  दोस्त  बोले  है,
 मैं  उनकी  बात  समझ  नहीं  पाया  कि  सब्सिडी

 से,  उनका.  क्या.  मकसद  है  :.  यद  सब्सिडी
 का  तसकिरा  एक्सपोर्ट  के  सिलसिले  में  किया  हे,
 तो  एक्सपोर्ट  की  सब्सिडी  कोई  अलग-अलग  नहीं  है,
 एक  ही  है  ।  अगर  उन्होंने  जो.  जीत-क्लोस  की

 स्कीम  सन्‌  1976  से  चली  है,  उसको  हमतुम
 सेक्टर  में  कौर  कन्ट्रोल  क्लोय  में  मिल-सेक्टर  में
 जो  एसिसटैन्स  दिया.  गया  है.  ,  उसकी.  लर्क

 इशारा  कियां  है,  तो  a  फिगर  जो  उन्होंन  दी  हैं,
 वे  मेरे  रुपए  में  सही  नहीं  है  ।  सन  1976  में

 हैण्डलूम  सैक्ठर  में  जनता  क्लोव  को  बनाने  की
 स्कीम  कांग्रेस  सरकार  की  थी,  लेविन  उसका  पैट्रन
 आफ  एसिसटैन्स  जनता  पार्टी  के  जम।ने  में  कायम

 gar  कौर  उसको  देखकर  थोड़ी  मायूसी  जरूर

 होती  है  ,  इस  बात  को  में  छिपाना  नहीं  चाहता  हूं
 fe  उनके  पैट्रन  ग्राफ  एसिसर्टन्स  भीर  हमारे  पैट्रन
 sig  एसिंसटेस  में  काफी  भेद  है  ।

 अब  में  हैंडलूम  से  हटकर  एक-दो...  बातें

 हैण्डीक्रापट्स  के  सम्बन्ध  में  कहना  चाहता  हूं.  औरौर

 वह  यह  है  कि  हेण्डीक्राफटस  ,  जैसे  कार्पेट  शर  जैम-

 एण्ड-ज्वैलरी,  में  काफी  अच्छा  परफार्मेस  रहा  है  ।
 कारपेट  *के  लिलसिलें  में  जो  स्कीम  हैड  निटेड  विकास
 my  ट्रेड  करने  की.  थी  और  जिसके  गारे  में

 waned  प्रीवियस  watts  ने  यह  फैसला
 किया  था  कि  इसको  स्टेट  गवर्नुमन्टस  को  ट्रान्सफर

 कर  दिया  जाए  कौर  चूंकि  इस  स्कीम  के  तहत  काफी
 लोगों  को  फायदा  पहुँच  रहा  था,  उसको इस
 हुकूमत  ने  रिटेन  कर  लिया  है  ।  हमारी  सरकार
 का  हस  स्कीम  के  तहत  कारपेट  विवर्स  को

 बड़े  पैमाने  पर  ट्रेन्ड  करने  का  इरादा  है  ।  कारपेट
 के  warn  मोर  दूसरे  हँन्डीक्राफ्टस  जो  रूरल  बेस्ड
 हैन्डीक्राफ्ट्स हैं,  उनको  काफी  तादाद  में  आगे

 बढ़ाने  का  हमारा  इरादा  है  ।

 में  एक-दो  बातें  भोर  अर्ज  करना  चाहता  हुं  ।
 हमने  एक  नेशनल  इन्स्टीट्यूट  जयपुर  में  हैड  प्रिंटड
 फैबारक्स  का  कायम  किया  हैं,  ताकि  इस  हैन्डीक्रापट
 में  जो  ट कन। लघ्जी  है  वह  डवलप  हो  सके,  भो
 लोगों  को  उसमें  ठीक  तरह  से  ट्रेन्ड  किय,  ज।  सक े।
 उसी  तरह  से  दूसरा  नेशनल  लेवल  पर  एक
 इन्स्टीचूट्स  .  जैम-एण्ड-ज्वैलरी  के  लिए.  कायम

 करने  का  इरादा।  है  ।  यह  मुख़्तसरन  हमारी  दर्जे-

 ama  है  कौर में  समझता  हूं  कि  जो  हमारी  सैन्डी-
 क्राफ्ट्स  सैक्टर  में  कारकर्दगी  हैं,  उसको  देखकर

 यह  श्रानरेबल  हाउस  एप्रीसियेट  करेगा  श्र  इसकी
 तारीफ  करेगा।  ।

 SHRI  NIRON  GHOSH  (Dum  Dum):
 I  will  touch  upon  a  few  points.  I

 hope  the  Minister  will  take  them  up
 in  his  reply.

 The  first  thing  which  I  want  to  say

 is  that  the  dangerous  slogan  ‘export
 or  perish’  is  an  absurd  one,  To  me,
 it  appears  to  be  a  dangerous  slogan,
 because  your  export  subsidies  are

 Just  going  up  by  leaps  and  bounds,
 but  your  exports  are  decling.  The

 ratio  of  export  to  subsidy  is  1:5.  Whom

 are  you  subsidising?  The  foreign
 bigwigs  or  the  big  business  houses  in
 this  country—to  whom  are  you  giv-

 ing  succour?  There  are  500  export

 houses  and  all  of  them  are  also  entitl-

 ¢q  to  import  entitlements.  They  do
 a  lot  of  shady  business,  Al]  these  are

 cornered  by  a  few  big  houses.  So,
 yOu  are  very  much  in  the  service  of
 the  big  houses.  That  is  as  it  should

 be  because  they  are  the  masters  who
 call  the  tune.

 The  peculiar  position  of  India  is
 that  we  have  now  become  an  jmpor-
 ter  of  raw  materialg  and  primary
 commoditiey  like  sugar,  steel,  rubber,
 cement,  coking  coal  and  what  not,
 This  is  where  the  33  years  of  Con-

 gress  regime  has  brought  us  to;  we

 are  in  a  complete  morass,  Your  ex-

 port  policy  is  designed  to  mortgage
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 the  future  of  the  ecOnomy  of  the

 country  to  the  external  bigwigs  and

 the  multinationals.  That  is  what  you

 are  doing.  You  are  suffocating  the
 internal  market.  You  are  not  deve-

 loping  the  vast  potential  of  the

 internal  market  that  can  be  deve-

 loped.  With  each  passing  year  more
 and  more  people  go  down  below  the

 poverty  line  and  the  entire  domestic

 market  is  oriented  to  the  affluent

 sections  of  the  society,  You  are  neg-

 lecting  the  domestic  market.  The

 people  are  _  starving.  All  that

 you  get  from  the  sweat  and  toil  of
 the  farmer  in  the  field  and  the  la-

 bourer  in  the  factories,  you  are

 exporting  to  them  at  throw-away
 prices.  We  export  everything  very
 cheap,  but  whatever  we  purchase
 from  them,  we  purchase  at  far  far

 higher  prices  than  even  the  inter-
 nationa]  market  price.  These  ex-
 changes  have  been  thrust  upon  us.
 If  we  take  the  developed  world  as

 a  whole  and  the  under-developed
 countries  as  a  whole,  the  under-

 developed  countries  are  in  debt  to

 the  extent  of  more  than  650  billions.
 Each  year  they  pay  about  60  millions

 by  way  of  royalties,  technical  know-
 how,  debt  payments  and  what  not.
 We  have  gratefully  served  the  foreign
 masters  in  India.  Now  you  are  grate-
 fully  serving  the  big  business  here
 also,  Under  this  policy,  India  would
 very  soon  sink  and  sink  jn  such  a  way
 that  even  if  all  the  65  crores  of
 people  put  their  shoulder  to  the
 wheel,  they  will  not  be  able  to  make
 it  float!

 All  the  progressive  sections  and
 democratic  sections  of  the  country
 demanded  and  are  still  demanding
 that  10  or  12  essential  commodities
 of  mass  consumption  have  to  be  dis-
 tributed  through  the  country  at  the
 Same  price  through  the  public  dis-
 tribution  system.  For  that,  you  may
 require  a  subsidy  of  Rs.  600  crores.
 It  may  appear  to  be  a  big  sum
 because  of  the  escalation  in  prices,
 but  you  are  giving  each  year  not  less

 than  Rs,  3000  crores  to  the  big
 business  but  in  the  form  of  export

 subsidies,  tax  holiday,  this  and  that

 You  can  give  Rs.  3000  crores  from

 the  public  money  to  the  big  business

 and  for  the  650  million  people,  you
 cannot  Spare  Rs.  600  crores  to  make

 available  to  them  essential  commo-

 dities  at  subsSidiseq  rates,  Essen-

 tially,  there  is  black-marketing  in

 these  commodities.  They  are  minting

 at  least  Rs.  1000  crores  annually.  He

 piloted  a  Bill  for  prevention  of

 hoarding  and  detention  of  black-

 marketeers  in  essential  commodities.

 May  I  know  how  many  bigwigs  have

 been  detained  and  how  many  big
 hoarders  have  been  detained  by  you?
 Who  are  they?  Why  are  you  not  doing

 this?  I  demand  that  this  system  he

 instituted  here  and  now.

 I  demand  equalisation  of  raw

 cotton  prices.  We  have  heard  30

 much  of  the  handloom  weavers.  If

 you  equalise  the  prices  of  raw

 cotton,  at  least  30  lakhs  of  handloom
 weavers  would  be  benefited.  The

 prices  would  go  down.  J¥  you  give
 them  yarn  at  subsidised  rates,  then

 they  can  with  their  sweat,  toil  and

 moil,  get  a  pittance  to  subsist  upon
 somehow.  Will  you  do  that?  You

 will  gay  that  you  will  require

 energy  and  petrol.  This  is  not  the

 time  to  dilate  on  thig  subject.  But  I
 will  only  say,  go  jn  a  massive  way

 for  coaj  and  tap  hydro-electric  po-
 tential  and  drastically  cut  import  of

 petro]  and  petroleum  products.

 Nationalise  the  big  houses  in  tea

 industry  and  take  over  foreign  trade
 in  tea.  Will  you  do  that?

 The  Janata  Government  had  de-

 cided  to  have  monopoly  procurement
 in  jute  from  this  year.  But  you  have
 thrown  it  overboard...  Seven  or

 eight  big  houses  greased  your  palm
 and  you  have  thrown  it  overboard.

 Nobody  knows  what  is  your  policy.
 I  pleaq  for  monopoly  procurement  in

 raw  jute  from  the  growers.

 SHRI  K.  OBUL  REDDY  (Cudda-
 pah):  Mr.  Chairman,  Sir,  when  the

 Janata  Party  was  m  power  from
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 1977—79,  there  was  sharp  increase  in

 the  deficit  of  India’s  foreign  trade.
 As  against  a  modest  surplus  of  Rs.  68

 crores  in  1976-77,  the  deficit  of  trade
 mounted  from  Rs.  621  crores  in  1977-

 78  to  Rs.  1088  crores  in  1978-79  snd

 to  as  high  as  Rs.  2300  crores  (esti-

 mated)  in  1979-80.  One  of  the  major
 factors  for  this  deficit  in  trade  was
 a  slow  rate  of  growth  of  exports
 between  1977-78  and  1979-80.  The

 rate  of  growth  during  these  three

 years  averaged  aroung  6  to  7  per
 cent  per  annum  ag  against  a  yearly
 growth  rate  of  about  27  per  cent

 achieved  during  the  three  year  period
 from  1974-75  to  1976-77.

 The  mounting  deficit,  besides
 Other  factors,  mainly  on  account
 of  lack  of  a  coherent  and  coordinated

 export  policy  by  the  previous  Gov-
 ernment  resulting  in  theiy  छिदा  e  te

 give  adequate  priority  to  the  export
 sector.

 The  policy  of  Janata  Governmest

 was  unstable  and  unrealistic.  I  wouid
 like  to  give  one  instance.

 MR.  CHAIRMAN:  May  I  request

 you  to  please  make  the  points
 becauSe  it  will  not  be  possible  for

 you  to  read  the  entire  thing.

 SHRI  K.  OBUL  REDDY:  I  am  only

 telling  that  during  the  Janata  rule

 the  export  trade  went  down,  and

 their  policy  was  unrealistic.

 I  would  like  to  give  one  instance

 that  Janata  Government  in  the  year
 1978-79  decanalised  the  export  of

 bangles  and  the  next  year,  in  1979-80

 again  canalised  the  export  of  bansle..
 As  a  result  exporters  including  MMTC

 could  not  enter  into  long-term  von-

 tracts  with  foreign  buyers  and  thus

 .9st  some  markets  to  China  and  Thai-

 land,

 Now,  Sir,  the  policy  of  this  Gov-

 ernment  is  export-oriented.  Since

 the  time  of  hig  assumption  of  office,

 our  Commerce  Mimister  has  been

 taking  realistic  steps  to  encourage

 the  export  trade  of  our  country.  I
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 thank  the  Commerce  Minister  ‘for

 the  prompt  and  suitable  Steps  he  has
 taken  to  boost  exports  of  minerals
 and  other  commodities.  But  still  a

 lo,  hag  to  be  done.  There  are  some

 restrictions  which  have  to  be  re-
 moved  and  some  rigid  rules  to  be

 relaxed  in  regard  to  boosting  ox-

 port  trade.  Red-tapism  and  unneces-

 sary  restrictions  should  not  become
 hurdles  in  the  export  trade.

 At  present  the  public  sector

 undertakings  are  handling  big  and
 sinall  export  trade  in  mincrals  agri-
 cultural  products,  engineering  goods
 und  other  export  items.  The  volume
 of  trade  they  handle  is  so  big  that
 the,  are  not  able  to  concentrate  on
 smail  export  trade  which  requires

 personalised  efforts,  such  as  packing,
 booking  of  ships  for  smal,  quanti-
 ties  and  timely  deliveries,  Minerals
 luke  Batvte  powder,  Bentonite.  है  5-

 bestos  and  Mica  scrap  and  such

 other  itema  which  are  highly  prone
 to  moisture  and  damage  require
 special  varieties  of  packing  and

 timely  deliveries.  These  mineral

 powders  are  required  for  oil  drilling
 purposes.  Especially,  huyers  from

 Guly  countries  where  there  are  no
 pioper  storing  facilities,  want  to  buy
 these  items  in  small  quantities  and

 they  want  timely  deliveries,  Differ-
 ent  countries  want  the  materials  10
 be  supplied  in  different  kinds  of

 packings.  Therefore,  MMTC.  STC
 and  other  public  sector  undertakings
 and  big  export  houses  cannot  handle
 or  are  reluctant  to  handle  this  small

 export  trade.  As  g  result,  we  may
 loge  some  foreign  markets  in  the
 Middle-Fast  and  other  nearby
 countries.  As  you  know,  foreign
 markets  once  lost,  will  be  difficult  to
 enter  again.

 Therefore,  Sir  this  fact  was

 brought  to  the  notice  of  the  Com-
 merce  Minister  in  fhe  month  of

 April  by  some  M.Ps.  and  he  imme-
 diately  sot  the  matter  examined  and
 took  prompt  action  to  allow  the  small

 producers  of  Barytes  to  export  to  the
 extent  they  produce  and  MMTC_  to
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 handle  exports  of  big  contracts  and

 foreign  government  requirements.

 Similarly,  there  are  certain  items  of

 agricultural  products,  handloom

 fabrics,  ang  engineering  goods,  which

 are  of  Small  volume  hut  earn  added

 value  of  foreign  exchange  by  perso-

 nelised  efforts.  In  the  case  of  these

 items  also,  small  producers  may  be

 allowed  to  export  to  the  extent  they

 produce  since  the  public  sector

 undertakings  and  big  export  houses

 are  not  able  to  concentrate  on  the

 small  items  of  export.  They  may
 be

 askeg  to  concentrate  on  business
 with  huge  turnover  where  persona-

 lised  efforts  are  not  necessary,  I  even

 suggest  delinking  small  items  of  ex-

 port  from  public  sector  undertakings
 and  export  houses  and  allotting  certain

 items  of  exports  for  small  scale  indus-

 tries  and  small  producers  where  per-
 sonalised  efforts  are  necessary,  If

 this  is  done,  big  and  smal]  export

 trade  can  be  boosted,  and  some  new

 markets  can  also  be  found.  If  Gov-

 ernment  feels  that  by  doing  so  there

 will  be  fraudulent  practices  and

 underhand  dealings,  they  can  always

 keep  a  watch  on  their  performance
 and  book  such  exporters  and  black-

 list  them

 Minerals  other  than  iron  ore  should

 not  be  allowed  to  be  exported  in
 crude  form,  We  have  enough  crush-

 ing,  refining  and  processing  capacity
 in  our  country,  which  is  mostly
 labour-oriented.  We  have  to  provide
 work  for  such  industries.  Therefore,
 only  processed  or  semi-processed
 items  should  be  allowed  for  export.
 There  are  -restrictions  on  the  export
 of  manganese.  These  may  be  removed
 and  export,  allowed  in  this  to  the
 extent  possible,  keeping  in  view  the
 requirements  of  the  country,

 An  export  duty  of  Rs.  2000  has
 been  Jevied  on  turmeric.  This  item  is
 mainly  produced  in  the  backward
 areas  of  Andhra  Pradesh.  As  a  result
 of  the  imposition  of  this  duty,  the

 commodity  could  not  be  exported.
 Huge  stocks  have  piled  up  and  the

 agriculturists  are  har@  hit.  They  are

 reluctant  to  grow  any  more.  There-

 fore,  I  would  request  abolition  or  at

 least  reduction  of  the  duty  to  the  ex-
 tent  possible.  In  the  case  of  sandal

 wood  oil  also,  there  is  a  lot  of  res-

 triction,  Government  should  give  some

 encouragement  to  the  rural  areas  for

 the  production  of  handicrafts  and  buy
 them  for  export,

 Export  of  salt,  chillies  and  cotton
 seed  oil  cake  should  be  allowed,  All
 these  itemg  were  banned  by  the
 Janata  Pailty  Government.  These  are

 produced  all  over  the  country  and  we
 are  surplus  in  them.  The  ban  should
 be  removed  and  export  allowed  by
 the  producers.

 In  the  case  of  imports  also,  the
 Commerce  Minister  should  take  some
 realistic  steps  to  minimise  them.  We
 are  now  importing  sugar,  cocoa,
 cement,  fertilisers  and  other  items
 which  we  can  very  well  avoid  by
 producing  them  in  our  own  country.
 He  can  suggest  to  the  concerned
 Ministries  that  they  should  encourage
 the  production  of  export-oriented
 products  hy  fixing  remunerative  prices
 and  by  announcing  some  incentives.
 Only  imports  of  machinery,  technical
 know-how  and  raw  materials  which
 we  can  use  for  boosting  our  exports
 should  be  allowed.

 I  hope  our  able  and  efficient  Com-
 merce  Minister  will  take  the  neces-
 sary  steps  to  boost  exports  and  mini-
 mise  imports.
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 का  है  ।  भविष्य  में  यह  घाटा  कौर  भी  बढ़ने  बाला
 है  ।  इसलिए  हमें  अपनी  विदेश  व्यापार  नीति

 को  अधिक  गतिशील  बनाया  होगा  भर  उसको  नया
 स्वरूप  प्रदान  करना  होगा  ताकि  निर्यात  कौर  आयात
 दोनों  में  हमारे  देश  को  अधिक  मुनाफा  हो  सके
 मा  जो  निर्वातक  हैं  तथा  जो  भाया तक  हूँ  उन

 लोगों  को  भी  एक  निश्चित  दिशा  मिल  सके  ।

 ना  हमारी  विदेश  व्यापार  की  जो  नीति  है  उसको

 लेकर  जितने  हमारे  देश  के  निर्यातक  हैं  घौर  जो  शायरी

 करने  वाले  भी  हैं,  इन  दोनों  में  एक  शअनिशिविय का

 वातावरण  बना  रमा  ।  कोई  भी  व्यापार  निश्चित

 रूप  से  नहीं  कर  पाते  ।  इसलिये कि  सरकार  की

 नीति  ऐसी  है  कि  कभी-कभी  अगर  कोई  चीज़

 निर्यात  कर  देते  हैं  तो  कोटा  संबंधी  पाबन्दी  लगाकर

 उसको  प्रतिबंधित कर  दिया  जाता  है  ।  कई  बार

 क्वालिटी  कंट्रोल  में.  कठिनाई  होती  है,

 बन्दरगाहों  में  भी  कठिनाई  होती  है  प्रीर  वहां

 बहुत  भ्र व्यवस्था है  ।  इसलिये  निर्यात  व्यवसाय
 को  जीतता  तेज़ी  से  बढ़ना  चाहिए,  वह  नहीं  बढ़  रहा
 है  ।  इस  सम्बन्ध  में  मंत्री  महोदय को  कोई  ठोस
 कदम  उठाना  चाहिए  ताकि  हमारा  निर्यात  ज्यादा
 बढ़  सके  मार  निर्यातकों पर  जो  पाबन्दी  है,  उन्हें

 दूर  किया जा  सके  ।
 अब मैं  धपने  क्षेत्र  कोडरमा के  बारे  में  कुछ

 कहना  चाहता  हूं।  यह  मार्का  के  लिए  संसार  में
 प्रसिद्ध है  ।  भ्रश्नक को का  निर्यात 80  प्रतिशत  सारे
 संसार  में  केवल  भारत  से  होता  है  ।  यह  बिहार,
 आन्ध्रप्रदेश  कौर  राजस्थान  में  पाया  जाता  है  ।
 20  प्रतिशत  ब्राजील  में  पाया  जाता  है  ।  - प्रति-

 शत  भ्रश्नक को का  निर्यात  कर  के  हमारा  देश  सब  तक
 400,  500  करोड़  रुपये  विदेशी मुद्रा  में  जीत

 कर  पाया  होता,  लेकिन  लगता  है  कि  सरकार
 एक्सपोर्ट  ड्यूटी से  अब  तक  100  करोड़  की  श्राय  कर
 पायी है  ।  अन्य  प्रकार  के  टैक्सों  से  भी  सरकार  की
 काफी  राय  होती  है  लेकिन  प्रभ्रक  से  लगता  है  कि
 सरकार  इसे  नजरन्दाज  किये  हुए  है  ।

 सिटको  जो  हमारे  यहां  बना  हुआ  है,  उसकी

 जो  रूप  रेखा  है,  जिसके  लिए  इसका  निर्माण  किया
 गया  है,  उसके  तीन  पहल ूहैं  ।  एक  तो  उत्पादन
 को  बढ़ाये,  जिससे  निर्यात  बढ़ाया  जा  सके,  दूसरे
 बनकर  सैक्शन  को  सहायता दी  जा  सके  ।  लेकिन

 जहाँ  तक  प्रोडक्शन  है  परमर  देखा  जाये  तो  यह  1958
 सें  31,942  टन  है,  1960  में  29,226  टन  है,
 1970 में  16,589 टन  है,  1975 में  11,501

 टन  है,  1979 में  8,745  टन  और  1980  में
 649  टन  है  ।  इससे  देखा  जाये  तो  इसके  उत्पादन

 में  काफी  गिरावट  झाई है  ।  यह  एक-चौथाई से
 भी  कम  होने  जा  रहा  है  ।  इसी  प्रकार  निर्यात  में
 भी  74-75  में  7  हजार  टन  निर्यात  का  है

 वहां  अब  तक  17  टन  मात्र  निर्यात  हुसना  है  ।  इससे

 करोड़ों  रुपये  की  क्षति  हुई है  ।  इसकाਂ  एक  महत्वपूर्ण
 कारण यह  है  कि

 गवर्नमेंट
 की  कोटा  पालिसी  में  कठिनाई

 है  कौर  द्वन्द  का  प.  है  ।  साइकी  ट्रेडिंग
 में  हमारे जो  निर्यातक विदेशों  से  काडर  लेते  हैं  उसमें

 JULY  7,  1980  Min,  of  Commerce  -

 एक  देश  है  जिससे  सिटको  को  भ्रामक  मिलता  है,  बाकी

 दूसरे  देश  जिसमें  अमरीका,  qo  क  पोलैण्ड,  हंगरी

 शादी  देशों  के  साथ  जो  व्यापार  होता  है  बह  सब  व्यापारियों
 के  द्वारा  होता  है  ।

 1979-80  में  1700  टन  माइका का  निर्यात

 gre)  माइकल के  दामों में  1972 की  तुलना  में
 300  प्रतिशत  वृद्धि  हुई  है  ।  इसी  कारण  24,  25

 करोड़  रुपये के  पुरान  स्तर को  मेनटेन  किया जा  रहा  है
 1972  के  मृत्य  के  आधार  पर  केवल 8  करोड़

 रुपये  का  व्यवसाय  gat  है  ।  जहां  तक  क्वालिटी,
 मात्रा,  का  सम्बन्ध  है,  पहले  की  तुलना  सें  एक-तिहाई
 मात्रा का  निर्यात हो  रहा  है  ।  यदि  वर्तमान  मूल्य  पर
 उसी  मात्रा  में  निर्यात  होता,  तो  72 से  80  करोड़  रुपये
 का  निर्यात  होता  ।  माता के  हिसाब  से  भी  निर्यात
 में  गिरावट  भाई  है  ।

 इस  स्थिति  में  मिटको  के  कार्यो-कलापों पर  विचार
 करना  आवश्यक हो  जाता  है  ।  वह  दाम  बढ़ा क्र
 घाटे का  व्यवसाय कर  रहा  है  ।  मे  मंत्री  महोदय  का
 ध्यान  इस  प्रो  आकषि  करना  चाहता  हं  कि  गिरि-
 डीह में  माइका के  गोदाम  में  एक  श्रवन-कांड  से  45
 लाख  रुपय ेका  माइका जल  गया  |  माइकल  संसार  में
 सब से.  बड़ा  प्राकृतिक  अवरोधक है  कार  850

 सेंटर  ग्रेड  पर  ही  उसके  ताप  में  परिवहन प्रा  सकता  है  ।
 कभी  तक  कोई  भी  सिंथेटिक  ऐसा  पैदा  नहीं  को  सका
 है  ।  लेकिन  बताया  जाता  है  कि  गोदाम  में  श्राग
 लगने  से माइका जल गया । जल  गया  ।  यह  नहीं  हो  सकता  है  ।

 पीछे  पता  चला  है  कि  जल।  हुभ्रा  माइकल  5,  6  लाख

 रुपये  में  किमी  को  बेच  दिया गया  ।  इससे  मीटरों
 के  अधिकारियों  ने  20  लाख  रुपये  का  अनुचित  लाभ

 कमाया  है।

 राज  माइका  पर  नामा  प्रकार  के  टैक्स  हैं,
 ae  carte  इयान,  लेबर  aatat  सैस,  सेल्ज

 टैक्स,  मीटरों  सर्विस  चाज,  प्री-शिपमेंट  क्वालिटी

 कण्ट्रोल  चीज़ें,  रायल्टी  खान  मार्निंग  भीर  सैस

 आन  माइनिंग  ।  झगर  सरकार  मक्का की  स्थिति
 को  सुधारना  चाहती  है,  तो  उसे  इस  आरे  में  फिर  से

 विचार  कर  के  इन  Eyal BY TAT HAT को  समाप्त  करना  चाहिए ।
 सिटको को  एक.  बिजनेसमैन की  तरह  व्यापार  करना

 चाहिए 1



 द
 eae कस  हवाई  जहाज़  पर  भाते  रा

 ठिठको का  हैडक्वार्टर पठना  में  रखा  गया  है--

 माइक

 स्थित

 महोदय  का  ध्यान  इस  भोर  भी  झाक षित

 हूं  कि  सिटको  में  जो  अधिकारीਂ  बहाल

 ।  उन्हें  माइकल  की  कोई  जानकारी  नहीं
 हैं  ।

 है  ।  उसको  मां  से  ही  जांचा  जाता  है
 ।  उसक

 लिए  कोई  कौर  उपाय  नही  है,  कोई  मशीन  नही  हैं
 |

 के  कई  ऐसे  जानकार  हैं,  जो  प्रशिक्षित

 होते  हुए  भी  दो  तीन  हज़ार  रुपये  मासिक  वेतन  पाम
 वाले  बडे  बडे  भ्र घि कारियों  से  ज्यादा  नालेज  रखते

 इसलिए  यह  ज़रूरी  है  कि  हम  माइकल  बल्ब
 जानकार  लोगों  को  भर्ती  कर  के  इस  व्यापार  को

 सुधारे  कौर  गलत  काम  करने  वालो  पर  कड़ी  नज़र

 pen
 A

 MR.  CHAIRMAN:  Mr,  Oscar  Fer-

 nandes.  You  will  speak  only  for  five

 minutes.  Please  bear  in  mind  that

 there  are  three  others  who  are  to

 speak  and  then  the  hon,  Minister  has

 to  reply.  I  will  be  very  strict  as  far

 ag  the  time  is  concerned.  Make  only
 those  points  which  are  very  impor-
 tant.

 *SHRI  OSCAR  FERNANDES  (Udi-

 pi):  Mr.  Chairman,  Sir,  I  rise  to  speak
 in  support  of  the  Demands  for  Grants
 in  respect  of  the  Ministry  of  Com-
 merce  Since  the  time  allotted  to  me
 is  very  short,  I  would  like  merely  to
 refer  to  a  few  important  points.

 The  most  important  thing  I  would
 like  to  refer  to  is  the  cardamum
 trade.  Of  course,  there  is  a  Cardamum
 Board  which  looks  after  the  carda-
 mum  trade,  but  the  personnel  of  this
 Board  are  not  marketing  it  properly.
 Cardamum  trade  has,  unfortunately,
 become  the  monopoly  of  a  few  indi-
 viduals  On  account  of  this  the  carda-
 mum  growerg  have  to  incur  heavy
 losses.  I  would  request  the  hon.  Minis-
 ter  to  do  something  to  rectify  the
 situation.

 Secondly,  I  woulq  like  to  comment
 upon  the  production  of  cocoa  in  our

 *The  original  speech  was  delivered  in  Kannada.
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 country.  Many  hon,  Members  from

 Kerala  and  Karnataka  have  already

 referred  to  this.  Being  a  Member  from

 the  Karnataka  State  where  cocoa  is

 grown  I  would  request  that  encourage-

 ment  should  be  offered  to  the  growers
 of  cocoa.  I  would  request  you  to

 kindly  give  attention  to  the  Cocoa

 Board  and  use  your  influence  with

 the  Board  to  see  that  the  growers  are

 given  encouragement.

 Cocoa  is  being  purchased  by  the

 Cadbury’s  India,  But  we  need  not

 solely  depend  ypon  them  for  buying
 our  produce  of  cocoa.  There  are  other

 chocolate  manufacturing  units  who

 should  be  encouraged  to  come  for.

 _  ward  to  buy  our  indigenous  produc-
 tion.

 Cement  jg  in  short  supply  these

 days,  Once  upon  a  time  we  produced
 enough  ¢o  meet  our  domestic  require-
 ments  but  things  have  now  changed
 and  we  import  cement  from  abroad.
 We  must  increase  our  production  to

 meet  our  increasing  domestice  demand,
 If  the  present  cement  factories  fail  to
 meet  this  demand,  new  factories  mu:t
 come  up  so  that  the  required  quan-
 tities  of  this  vital  raw  material  are
 available  in  the  country.

 I  would  like  to  mention  another

 important  matter  and  that  is  the

 functioning  of  the  State  Trading  Cor-

 poration  which  imports  and  exports
 our  commodities  and  manufactured

 goods,  It  has,  unfortunately,  become
 like  the  Eravatha  of  Amarvathi,  It
 is  not  only  a  white  elephant,  but  also
 a  wild  one.  The  inefficient  function-
 ing  of  the  STC  puts  our  small  scale
 sector  and  the  trade  to  untold  diffi-
 culties.  A  Committee  comprising  mem-
 bers  of  Parliament  and  _  representa.
 tives  of  the  concerned  interests  should
 be  set  up  to  inquire  into  the  working
 of  the  STC.  The  Committee  should  be
 asked  to  complete  its  task  quickly
 and  submit  the  report.

 With  regard  to  the  coastal  areas  of

 Karnataka,  one  of  which  I  represent
 ।  अलाव  ककल
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 I  would  Jike  to  say  a  few  words,  The

 most  important  industry  is  fishing.
 Our  coastal  waters  abound  in  shrimp
 but  some  consignments  of  the  fish  sent
 to  the  USA  were  rejected  on  the

 ground  of  being  substandard.  The

 hon,  Minister  should  see  to  it  that  the

 Fisheries  Department  of  the  State

 keeps  a  strict  quality  control  to  avoid
 a  repetition  of  such  mishaps,

 About  the  handloom  industry  which
 the  Minister  mentioned,  I  would  like
 to  make  one  suggestion  and  that  is
 that  the  rebate  given  on  handloom
 fabrics  should  be  given  on  the  yarn
 used  in  the  industry,  I  would  have
 like  to  go  into  details  but  hesitate  to
 do  so  because  of  the  shortness  of  the

 time  at  my  disposal.  The  rebate  should
 be  given  on  the  yarn  as  that  would

 help  the  handloom  industry  more.

 *SHRI  K,  KUNHAMBU  (Canna-
 nore):  Mr,  Chairman,  Sir,  I  would
 like  to  bring  to  the  notice  of  the  House
 certain  urgent  problems  of  my  State
 of  Kerala.  I  am  sorry  to  say  that  in
 regard  to  many  problems  the  Centre
 is  meting  out  a  step  motherly  treat-
 ment  to  Kerala.

 It  is  a  fact  that  the  Central  Gov-
 ernment  often  times  takes  g  very  un-
 helpful  attitude  towards  Kerala,  in
 regard  to  the  commercial  crops  like

 rubber,  cocoa,  cashew  ete.  Take  the
 case  of  cocoa  for  example.  Cocoa  has
 become  very  popular  as  an  inter-

 crop  among  the  farmers  of  Kerala
 It  is  cultivated  in  hundreds  of  acres
 of  land.  Cadburys  Company  was  the
 principal  purchaser  of  this  produce.
 But  a  few  months  ago  this  company
 suddenly  stopped  purchasing  cocoa
 and  this  has  resulted  in  huge  stocks
 of  cocoa  piling  up  with  the  farmers.

 They  had  no  means  to  sell  their  stocks
 and  this  situation  has  led  to  the  cocoa-
 beans  rotting  in  the  godowns,  Cocoa

 Wag  selling  at  Rs,  20/~  per  k.g.  last
 year  and  this  year  jt  has  come  down
 to  Rs,  ‘Sy-.  At  the  same  time  the

 te  ने  पाण
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 Central  Government  sticks  to  its  ear-

 lier  decision  of  importing  cocoa  from

 abroad.

 At  this  juncture  the  Kerala  Gov-

 ernment  stepped  into  the  field  and

 with  a  view  to  helping  the  farmers

 who  are  in  distress  they  made  some

 arrangement  to  purchase  cocoa  direct-

 ly  from  the  growers  at  a  fixed  price.

 However,  the  Central  Government
 went  ahead  with  import  of  cocoa,  On

 the  one  hand,  the  farmers  produce
 are  getting  rotten  as  there  is  no  body
 to  purchase  it,  on  the  other  hand  the

 Government  is  importing  the  same

 thing  from  abroad.  This  is  a  very
 curious  spectacle.

 Same  is  the  case  of  rubber  and

 cashew  nut.  71  per  cent  of  the  natural

 rubber  required  in  the  country  is  pre-

 sently  being  produced  in  Kerala.  Most
 of  the  rubber  growers  own  less  than
 5  hectares  of  land.  When  these  small

 growers  begin  to  get  a  little  more

 price  for  their  rubber  the  tyre  manu-

 facturers  from  Bombay  come  on  the

 scene  and  pressurise  the  Government
 to  jmport  rubber  This  has  become  a

 regular  feature.  As  a  result  of  this  the

 price  of  rubber  produced  by  the

 growers  in  Kerala  fall,  considerably
 and  they  do  not  get  even  the  cost-

 price.

 The  case  of  cashew  is  also  not  in

 any  way  different  from  other  commer-

 cial  produce  Recently,  there  has  been

 some  change  in  the  policy  in  regard
 to  the  import  of  raw  nuts  and  this

 has  caused  a  great  deal  of  apprehen-
 sion  in  Kerala.  The  Government  has

 allowed  some  private  parties  to  import
 raw  nuts  from  certain  non  traditional
 sources.  It  is  the  poor  cashew
 workers  in  Kerala  whose  number
 runs  into  lakhs  who  suffer  on  account
 of  this  ill-advised  step  of  the  Govern-
 ment.  Today  many  factories  in  Kerala
 are  lying  closed  on  account  of  shor-

 tage  of  raw  nuts.  If  the  private
 parties  are  allowed  to  import  raw
 res  ।

 *The  original  speech  was  delivered  in  Malayalam.
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 nuts  they  will  take  it  to  the  neigh-

 bouring  States  of  Karnataka  and

 Tamilnadu  and  get  it  processed  there.

 The  reason  is  that  labour  is  very

 cheap  in  these  States.  The  result
 would  be  that  the  cashew  factories  in
 Kerala  would  remain  closed  and  lakhs

 of  workers  will  be  thrown  into  the

 streets,

 I  would  like  to  ask  the  hon.  Minis-
 ter  a  simple  question.  When  the

 Cashew  Corporation  of  India  is  deal-

 ing  with  import  of  cashew  why  has
 the  Government  allowed  the  private
 agencies  to  import  it?  I  must  say  that
 it  is  a  very  wrong  step  which  will
 Tuin  the  economy  of  Kerala,  There-
 fore,  I  reqnest  the  Government  that
 in  future  cashew  nut  should  be  im-
 ported  only  through  the  official  agency
 i.e,  the  Cashew  Corporation  of  India
 ang  no  private  parties  should  ever
 be  allowed  to  operate  in  this  field,  I

 conclude,  |  |

 को  रामा  उतार  शास्त्री  (पटना)  :  सभापति

 जी,  मैं  दो  सवाल  उठाना  चाहता  हूं।  पहला  सवाल
 हैं  बुनकरों की  स्थिति के  बारे  में,  जिसकी  चर्चा  कुछ
 समय  पहले  अनसारी  साहब  जो  कि  मंत्री  है,  उन्होंने

 की  है
 ।  बुनकरों  को  कही  कही  इनके  साहित्य  में

 जुलाहे के  नाम  से  पुकारा  जात।  है  लेकिन  यह  उचित

 नहीं  है  ।  बुनकर  कहना  ज्यादा  उचित  होगा  ।

 जुलाहा  शब्द को.  जलावतन कर  देना  चाहिए  |

 एक  बात  श्राप  यह  भी  समझ  लीजिए  कि  बुनकरों में
 केवल  मुसलमान ही  नहीं  हैं,  बहुत  सारे  हिन्दू भी
 हैं  ।  मेरे  सुबे  खास  तौर  से  भागलपुर  कार  दूसरे
 ज़िलों  में  बहुत  हैं  पौर  इन  बुनकरों की  संख्या  दो  लाख
 हमोर  उनके  ऊपर भी  कई  लाख  लोग  निर्भर  होंगे  ।

 इसी  तरह  से  तमिलनाडु  में  दो  लाख  परिवार  बुनकरों
 के  धन्धे को  करते  हैं.  कौर  उसी  से  अपनी  रोज़ी

 झाज  बुनकरों  के  बारे  में  योजना तो  आपने

 बनाई,  लेकिन  क्या  कभी  इस  बात  की  जानकारी
 कि  कोई  जॉच  समिति  बैठाई  जाय

 लग  सके  कि  श्राप जो  सहूलियतें दे  र६
 सही  मायनों  में  बुनकरों के  पस  जा  रही  है

 Pi  पाल  बुनकरों  को  बैंकों  से  पैसा  पट्टीं  मिलता
 यदि  मिलता भी  है  तो  उनको  परेशानी

 उठानी  पड़ती  है  तथा  घूस  भी  देनी  है  ।  जो

 आप की.  सहयोग  समितियां  हैं,  वे  'प्नष्टाचार  के  अड्टे
 हैं,  वे  सूत भी  डकार  जाते  हैं  और  पैसा

 भी  डकार

 जाते  हैं।  इसके  बारे  में  इन्क्वायरी कर।ने  के  लिए,

 विहार  सरकार  ने  एक  भर हमद  आयोग  बनाया  था  ।
 श्री  सय्यद  चली  प्रमट,  जो  हाईकोर्ट  के  जज  थे,

 1163  L.S.—13.
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 उनकी  श्रथ्यक्षता में  ।  उसको  स्त्री  कर  दिया  गया,

 समाप्त  कर  दिया  गया  |  उस  झायोग का काम थही का  काम  यही
 था  कि  जो  गड़ होरही है, हो  रही  है,  वह  इसकी  जांच  करें  ।
 बनकर  जे।  कपड़ा  बनाते  थे,  उसका  खरीद  आप

 mt  सरनार  नही  करती  है,  उनके  ऊपर  छोड़ेती  है
 कि  तुम  जहां  चाह।  बेचो  धौर  बे  बेच  नही  पाते  है  ।

 इससे  उनका  श्रमिक  नुकसान  होता है  ।  उन्हें

 सुत  सहो  दाम  पर  नहीं  मिलता  है,  (नियंत्रित  दाम  पर
 नहीं  मिलता  है  पौर  ठीक  से  नहीं  मिलता  है  ।  स्टेपल
 कौर  दूसरे  सूत  का  कामत  wi  -  «ई  ट,  इससे
 हमारे  देश  के  बनकर  सं बाट मथ  11.0  ९६  है  ।

 3.  फरवरी,  1980  को  श्र।ल-दण्डिया-वीवर्स-
 फैडरेशन के  जनरल  सेक्रेटरी,  श्री  पी०  सत्य  ना रोगन,
 ने  मंत्री  जी  को  एक  तार  भेजा  था,  जो  कि  मद्रास
 के  सिलसिले  में  था

 “TWO  LAKHS  HANDLOOM
 FAMILIES  IMPLORE  ARRANGE
 REAL  MADRAS  HANDKERCHIEFS
 EXPORTS  PRAY  NEGOTIATE
 WITH  NIGERIAN  MINISTER  AT-
 TENDING  UNIDO  BARTER  AGA-

 INST  OUR  IMPORTs  OF  THEIR
 OIL”,

 उन्होंने  यह  लिखा  था,  पता  नहीं  इसके  बारे  में
 क्या  किया,  क्या  नही  किया  आर  इस  सिल  सके  में  मैम  ।
 ten  भी  दिया.

 गया  था--एक
 रीयल  मद्रास  हैण्ड कर-

 दूसरा  सवाल  थे  यह  उठाना  चाहता  हूं  कि  हमारे

 1बहार  सूबे  में  प्याज  की  उपज  बहुत  हुई  है  ,  पिछले
 कई  सालों  को  तुलना  में  ।  लेकिन  उनकों  20  रू0

 प्रति  मन  से  कम  दाम  मिल  रहा  है,  जो  धन  उन्होंने
 खेत  में  लगाया  है,  वह  भी  उनको  नहीं  मम  रहा

 है  ।  कोई  सपाट  प्राइस  प्याज  के  लिए  वहां  नहीं

 है  ।  आपने  महाराष्ट्र  में  तो  कुछ  किया,  मालूम
 नहीं  वह  चालू  है  या  नही,  लेकिन  बिहार  में  भापने

 कुछ  नहीं  किया  ।  इस  लिए  हमारी  मांग  है  कि  वहां

 के  किसान  बड़ो  संकटमय  स्थिति  में  हैं,  वे  बर्बाद  हो

 जायेंगे,  वे  नष्ट  हो  जायंगे,  उनकी  कमर  ट्ट  जायेगी,

 इसलिए  उनको  झाप  “माफेड'  के  जरिए  जो  आपका

 सेवन  है,  जो  कई  तरह  की  चीजें  खरीदता  है,  तो
 बिहार  में  मो  प्याज  श्राप  उनसें  खरीद वाये  भौर  कम

 से  कम  60  २0०  बदल  का  दाम  उनको  दीजिए,

 ताकि  उन  को  घाटा  न  होने  पाये  शौर  उनकी
 झपते

 धर  से  भी  देना  ने  पढे  ।
 इसलिए  में  मां-18  महोदय

 स  चाहता  ह  धन  WN  पर  कुछ  रशना  गल
 श्व
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 [श्री  रामावतार  शास्त्री]
 कि  वे  इस  सम्बन्ध  में  कुछ  कर  रहे  हैं

 था
 नहीं  कर  रहे  हैं

 था  बिहार  के  वितान  भगवान  के  भरोसे  जिन्दा  रहेंगे
 या  वे  झगड़ने  भाग्य  को  कोसते  रहें  कि  हम  ऐसे  राज्य

 में  का  हो  गए  ।  इसलिए मेरा  मंत्री  महोदय  से

 भ्वुरोध  है  कि  वे  मेरे इन  दीनों  सवालों  पर  रोशनी

 डालने  की  कोशिश  परे  ॥]

 SHRI  JYOTIRMOY  BOSU  (Diamond

 Harbour):  Sir,  I  have  been  paying  a

 little  bit  of  attention  to  this  Ministry
 of  Commerce  and  I  find  that  the  colo-
 nial  pattern  of  trade  between  India

 and  the  rest  of  the  capitalist  world,
 western  and  eastern  countries  like

 Japan  also  has  remained  more  or  less

 unaltered.  If  a  minute  examination  is

 made,  you  will  see  balance  is  tilted
 ore  towards  them  rather  than  towards
 us,

 Sir,  take  for  example  tobacco.
 Tobacco  in  five  districts  of  Andhra

 Pradesh—the  coastal  districts—is  pro-
 duced  out  of  the  sweat  and  blood  of

 the  kisans  there.  What  do  they  get!
 One  kilo  of  tobacco—Virginig  flue-

 cured—produces  one  thousand  cigaret-
 tes.  You  forget,  for  a  moment,  the
 excise.  The  Central  Government  year
 before  last  got  Rs.  485  crores  central
 excise  out  of  tobacco  alone  and  that
 too  mostly  from  Andhra  Pradesh.
 What  have  they  done  for  the  tobacco

 growers?  They  have  allowed  India
 Tobacco  Company  to  loot.  And  this

 company  which  was  involved  in  seri-
 ous  invoice  manipulation  gets  a  re-
 ward,  Its  Chairman,  Mr,  Haksar,
 comes  to  the  Board  of  Air  India  and
 Indian  Airlines.  Wonderful  govern-
 ment  you  have  Mr.  Pranab  Mukherjee!
 This  India  Tobacco  Company  were

 caught  red-handed  and  punished  for
 invoice  manipulation.  They  should
 have  been  behind  the  bars.  Check  at

 your  documents.  If  you  cannot  find

 it,  tell  ma,  I  will  get  you.

 Now,  how  do  they  do  invoice  mani-
 pulation  n  tobarco?  Kindly  hear  me
 because  1  have  been  on  the  Tobacco
 Board  on  two  occasions.  When  they
 export  tobacco  to  their  sister  concerns
 abroad—the  Britigh  companies,  tke

 Anglo-American  Tobacco  Company.

 **Expunged  as  ordered  by  the  Chair.
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 Raleigh  Investment  and  so  many

 interlocking  of  capital  I  cannot  des-

 cribe—they  send  the  best  available

 quality  and  invoice  for  the  next  infe-

 rior  quality  and  when  they  send
 tobacco  to  their  sister  concern,  Indian

 Tobacco  Company  they  invoice  for  the

 best  while  giving  second  inferior

 quality.  It  is  the  criss-cross  under-

 invoicing  and  we  are  losing  billions  of

 rupees  through  that.  But  you  cannot

 touch  them  because  they  give  their

 quota.  Mr.  Mukherjee  may I  modestly

 ask  you  what  is**....  (Interruptions).

 His  Ministry’s  quota.  (Interruptions)

 I  know  how  it  operates.  I  will  tell

 you  later  on  off  the  record.

 (interruptions)  .

 MR.  CHAIRMAN:  One  minute.

 Please  take  your  seat.  If  any  Mem-
 ber  wants  to  allege  anything  against
 any  Member  in  the  House  he  has  to

 give  notice.  As  you  have  not  given
 notice  so  ।  expunge  what  you  said.

 SHRI  JYOTIRMOY  BOSU:  ]  have

 given  notice.  [I  am  sorry  to  say  you

 have  not  seen  my  notice,

 MR,  CHAIRMAN:  Have  you  given
 notice  for  the  Minister  or  the  Ministry?

 SHRI  JYOTIRMOY  BOSU:  ह  have
 said  Ministry’s  quota  and  ।  have  given
 written  notice  about  the  officer  and  I
 shall  come  to  it  right  now.  I  have
 given  them  written  notice.

 MR.  CHAIRMAN:  Js  that  notice

 given  to  the  hon’ble  Minister?

 SHR]  JYOTIRMOY  BOSU:  I  have
 given  notice  to  the  Speaker  and  copy
 to  the  hon’ble  Minister.

 (Interruptions).

 Iam  _  saying  that  India  Tobacco

 Company  is  one  of  the  highest  contri-

 butorg  of  the  ruling  party.  That  is
 why  a  man  who  wag  charged  with  in
 voice  manipulation  has  been  reward-
 ed  aS  g  member  of  the  Board  of  Direc-
 tors  of  Air  India  ang  Indian  Airlines.
 It  is  shame  for  thig  country.  Public
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 Undertaking  ITDC  Chairman  hag  not

 been  put  as  Member  on  the  Board  of
 Directors  of  the  Indian  Airlines  and

 Air  [ndia.  You  have  taken  Oberai;

 you  have  taken  Haksar  ang  you  have

 taken  Coca-Cola.

 Sir,  I  wil]  come  to  the  point.

 MR.  CHAIRMAN:  Mr.  Bosu,  J  have

 got  your  notice  with  me.  It  does  not

 Say  anything.  It  is  not...

 SHRI  JYOTIRMOY  BOSU:  I  am

 coming,  yt

 MR,  CHAIRMAN:  So,  it  will  not

 form,  part  of  the  record.

 SHR]  JYOTIRMOY  BOSU:  You  read
 out  the  notice.

 MR.  CHAIRMAN.  It  is  not  necessary
 to  deal  with  this  matter  in  this  fashion,
 I  am  gaying  this...

 SHR]  JYOTIRMOY  BOSU:  I  have

 given  notice  against  Shri  N.  K.  Singh.

 MR,  CHAIRMAN:  Not  againgy  the

 Minister.

 SHRI  JYOTIRMOY  BOSU:  I  have
 said  what  is  the  quota  of  the  Ministry.
 If  I  wanted  to  say  against  the  Minis-
 ter  I  will  give  notice.

 MR.  CHAIRMAN:  Anyway  you  deal
 with  your  points.

 SHRI  JYOTIRMOY  BOSU:  The
 Public  Undertakings  Committee  had

 repeatedly  asked  that  the  STC  should
 open  wholesale  sale  centres  in  foreign
 countries  for  items  like  leather,  tea,

 coffee,  tobacco,  etc.  But  they  did  not
 do  it.  They  deliberately  did  not  do
 it.  If  they  do  it,  then  the  grower  here
 will  get  more  money.  And  their  wes-
 tern  capitalists,  their  godfathers,  can-
 not  get  more  money  than  what  they

 actually  want.  Sir,  I  am  coming  to  it.
 I  am  saying  it,  Sir,  that  this  establish-
 ment  is  a  cesspool  of  corruption.  I  can
 Sive  this:  I  can  cite  the  STC’s  case.
 What  happened  to  the  case  of  Shetty
 ~—who  wag  involved  in  impor,  of

 machinery  for  leather  industry?  How
 that  case  hag  been  hushed  up?  Don’t.
 We  know  all  these  things,  Sir?
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 Sir,  ।  am  asking  this:  Take  Stainless

 Steel.  The  present  import  policy  is

 causing  serious  revenue  loss,  owing
 to  higher  poo]  price.  I  have  received

 an  allegation  from  very  very  reliable

 and  well-informed  quarters—he.  is

 Special  Assistant,  Shri  N.  K.  Singh—
 it  was  alleged,  he  said,  if  you  want

 me  to  plug  the  loophole  of  that  Stain-

 lesg  Steel  import  rules.  ।  require  Rs.  5

 lakhs.  I  would  ask  the  Minister  to

 enquire  abou,  the  correctnesg  of  the

 allegation...  7

 SHRI  EDUARDO  FALEIRO  (Mor-

 mugao):  J  am  on  a  point  of  order.

 MR.  CHAIRMAN:  Let  me  hear  the

 _  point  of  order.  Please  resume  your

 seat,  Mr.  Bosu—let  me  hear  the  point
 of  order,

 SHR]  EDUARDO  FALEIRO:  Ag  you
 have  just  now  said:  No  aspersion,  alle-

 gation  or  accusation  can  be  made

 agains,  anybody  who  cannot  defend
 himself  in  this  House,  without  previ-
 ous  notice  to  you.  Has  this  notice
 been  given?  It  is  not—that  is  what  I

 understand,

 Let  this  not  only  be  expunged  by

 you,  but,  let  the  Member  be  repri-
 manded.  Again  and  again,  he  is  bring-
 ing  it  here.  He  is  doing  it  every  day.

 SHRI  JYOTIRMOY  BOSU:  He  is

 misleading  the  Chair.  J  am  told  his

 profession  is  gq  Lawyer.  Let  him  read
 the  rule,  Rule  353  lays  down  the  pro-
 cedure.  I  have  complied  with  the  pro-

 cedure;  I  am  asking  the  Minister  to

 accept  it  or  deny  it,  or  institute  an

 inquiry  and  apprise  this  House,  This

 is  the  allegation,  which  ह  have  made.
 It  is  my  duty.  I  bring  jt  before  the
 House.

 SHRI  EDUARDO  FALEIRO:  ।  ap-
 preciate  it,  if  notice  had  been  given.
 Just  now  I  am  on  a  point  of  order,  It
 is  not  enough  to  give  notice  to  you  of

 any  accusation.  This  notice  must  go
 to  the  Minister  concerned.  He  should

 keep  himself  ready...

 SHRI  JYOTIRMOY  BOSU:  Yes,  it
 has  gone  to  the  Minister-—ignorant
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 gentleman}  I  thought  you  are  a  little

 more  knowledgeable  than  this...

 MR,  CHAIRMAN:  Mr.  Jyotirmoy

 Bosu,  please  be  seated.

 SHRI  JYOTIRMOY  BOSU:  Yes,  Sir.

 MR,  CHAIRMAN:  Mr.  Jyotirmoy

 Bosu,—previously  you  had  saiq  some-

 thing  which  was  directed  against  the

 hon,  Minister...

 SHRI  JY@TIRMOY  BOSU:  Ministry.
 You  ask  Prof.  Dandavate  what  I  said
 -.  What  is  the  quota  for  the  Ministry?

 MR.  CHAIRMAN:  Wel],  ang  _  that

 allegation  would  not  go  into  the  re-
 cord.  It  would  not  form  part  of  the
 record.

 And  as  far  as  your  accusation

 against  the  Ministry  and  against  the

 concerneg  person  is  concerned,  you
 have  given  a  notice,

 But,  I  would  like  to  remind  you
 this,  that  you  have  to  take  the  full

 responsibility  about  it.  After  al]  those

 enquiries  having  been  made  by  you,
 if  you  are  making  that  kind  of  allega-

 tion,  that  can  be  allowed  to  be  made

 here,  but  you  have  to  take  the  full

 responsibility...

 SHRI  JYOTIRMOY  BOSU:  What  I

 say,  My  language  goes  on  record,  un-
 less**  it  is  nothing  very  new  in  this
 House  JI  know  what  I  say.

 MR,  CHAIRMAN:  Here  ।  ask  the
 Member  not  to  cast  aspersions  on  the

 proceedings  in  the  House.  ।  will  ask
 him  to  withdraw  those  words,

 SHRI  JYOTIRMOY  8050:  The
 Minister  js  here  to  refute.  Let  him

 enquire  into  the  allegation  and  find

 the  truth...

 SHRI  JAGDISH  TYTLER:  He  is

 making  an  allegation.  Let  him  with-
 draw  it,

 SHRI  JYOTIRMOY  BOSU:  Sir,  I
 Made  en  allegation  against  an  officer.

 **Expunged  as  ofdered  by  the  Chair.
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 As  required  under  Rule  ”  ।  gave

 notice  to  the  Speaker...

 MR.  CHAIRMAN:  What  the  Mem-

 bers  are  objecting  to  is,  your  aspez-

 sions  about**  in  the  House.  That  also

 will  not  form  part  of  the  record.  I

 wil)  ask  Mr,  Jyotirmoy  Bosu  not  to

 repeat  it  in  future.

 SHR;  JYOTIRMOY  BOSU:  I  will
 bear  your  request  in  mind;  may  I  go
 on?

 MR.  CHAIRMAN:  Yes,  please  go  on.

 SHRI  JYOTIRMOY  BOSU:  Sir,  may
 I  go  on  record?  May  I  request  that

 this  tape  be  preserved?

 Now,  about  import  of  cement  and

 suzac,  I  woulq  like  to  ask  the  Minis~
 ter  one  simple  question.  Is  it  so  that

 the  import  of  cement  and  sugar  is

 being  done  through  Swaraj  Pal  of

 Thomas  Monge  800  Company?  Is  he

 being  asked  to  handle  import  of

 cement  and  sugar?  I  am  asking  this

 question,  Who  is  going  to  handle  the

 procurement  of  sugar  and  cement?

 Tell  me  if  :  am  wrong.  My  informa-

 tion  ig  that  you  are  wholly  dependent
 on  Swara;  Pal,  the  Director  of  Thomas

 Monge  -  Company.  ।  am_  charging
 this,  Kindly  tall  us  what  is  the  posi-
 tion,

 Then,  Sir,  about  edible  oil  import,

 during  the  previous  regime,  before

 the  end  of  March,  1977,  they  gave
 import  licences  for  edible  oil  amount-

 ing  to  Rs.  630.12  crores  and  that  most
 of  that  oi!  was  sold  in  high  seas  at

 an  enormous  profit  and  a  huge  money
 was  collected.  We  would  jike  to  know
 whether  an  enquiry  has  been  institut-
 ed.  What  has  happened  to  those

 firms—Godrej,  Aminchand  Piyarelal,
 A.P.J.,  Hindustan  Lever,  ete.  who  are
 the  prime  culprits  in  the  matter  of

 importation?  What  is  the  outcome?

 Now,  the  Pulbic  Undertakings  Com-
 mittee  report  was  published  regard-
 ing  economic  offence  committeg  in  the
 deal  of  Jute  by  Bharat  Hari  and  JK

 Singhaniag  and  it  was  found  that
 ।
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 under-invoicing  was  done  to  the
 tune

 of  Rs,  49.59  lakhs,  Why  is  it  that,  this

 man  has  not  been  prosecuted?  Why

 is  it  that  the  Enforcement  Director

 at  that  time  had  not  been  prosecuted?
 Under  what  consideration  prosecution

 was  not  done?

 My  last  submission  is  about  the

 export  of  protein.  Sir,  India  is  a

 country  where  man  is  protein-starved.
 For  1977-78,  the  value  of  the  export

 of  figh  wag  Rs,  174.3  crores.  In  1978-

 79,  it  goes  up  to  Rs.  228.3  crores  and

 as  a  result  we  starve  of  protein.

 Now,  Brooke  Bond  procure  buffalo

 meat  in  Aurangabad  at  a  cost  of  Rs.  3

 per  Kg.  and  it  is  being  sold  abroad  at

 Rs.  60  or  00  per  kilo.  What  do  we  get?

 Has  an  enquiry  been  done  as  to  how

 much  of  landed  value  and  how  much

 of  the  last  sale  prices  are  being  re-

 patriated  in  the  country?  It  is  only

 a  fraction,  Mr.  Mukherjee.  Please  do

 not  take  it  otherwise.

 About  garment  export,  you  are  now

 going  to  enter  into  a  collaboration  witn

 the  Britishers.  They  will  take  every-

 thing  out  of  you.  Now,  the  USA  is

 asking  for  a  collaboration  for  starting
 a  Gilette  Blade  production  factory.
 This  wil]  kill  the  entire  small  scale

 industry.  ।  would  only  like  to  say
 that  you  have  an  enormous  market  in

 the  neighbouring  country,  that  is,
 China,  where  one  thousand  million

 people  are  living.  If  you  want  to  find
 an  outlet,  if  you  want  to  normalise

 your  relations  with  them—the  Foreign
 Minister  is  sitting  here  and  have
 trade  with  them  of  your  products  and

 they  will  be  able  ~o  absorb  your  pro-
 ducts.  [J  thank  you,

 SHRI  EDUARDO  FALEIRO:  Sir,

 May  I  get  your  guidance  on  one  point?
 The  hon.  Member  for  Diamond  Har-
 bour  has  mentioned  names  of  some  perਂ
 sons.  I  would  like  to  get  your  guidance
 on  this.  Ig  it  sufficient  if  one  wants  to
 make  an  allegation,  otherwise  be  de-

 famation,  he  can  give  notice  of  that?
 Or  is  it  necessary  that  a  prima  facie
 case  should  be  made  before  you  before
 -

 **Expunged  as  ordered*by  the  Chair.
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 you  allow  the  allegationg  to  be  made?

 I  want  to  know  whether  he  has  the

 right  to  make  such  allegations.  If

 you  guide  us  how  we  should  go  into

 this,  it  will  help  us  in  future.

 MR,  CHAIRMAN:  The  pointy  of

 order  are  decided  as  and  when  they
 arise.  Now  that  a  point  of  order  has

 arisen,  it  would  require  a  lot  of  dila-
 tion  in  which  I  would  not  indulge  at

 this  time  and  I  am  asking  the  Minister
 for  Commerce  to  reply.

 THE  MINISTER  OF  COMMERCE
 AND  STEEL  AND  MINES  (SHRI
 PRANAB  MUKHERJEE):  Mr.  Chair-

 man,  Sir,  the  debate  on  the  Demands
 for  Grants  of  the  Ministry  of  Com-

 merce,  which  is  practically  the  begin-
 ning  of  the  second  phase  of  budget
 discussions,  was  almost  on  a  very
 low  key  and  without  much  excitement

 except  the  speech  made  by  the  Jast

 speaker,  Shri  Jyotirmoy  Bosu.

 I  am  grateful  to  the  hon.  Members
 who  have  made  their  contributions  on

 varioug  aspects  and  ।  wil]  try  to  cover
 as  many  pointy  as  possible.  Of  course,
 I  will  try  to  answer  the  questions
 which  Shri  Jyotirmoy  Bosu  has  raised.
 I  would  only  like  to  reques¢  him  to
 formulate  hig  language  in  a  better

 Way  because  if  I  remember  correctly,
 he  pointed  out:  “What  is  your**

 SHR]  JYOTIRMOY  BOSU:  **is  the
 word  ह  used,

 SHRI  PRANAB  MUKHERJEE:
 After  all,  Mr.  Mukherjce  is  not  identi-
 fied  with  the  Ministry  of  Commerce.
 If  you  would  have  stopped  at  “What
 ig  your®*?”,  at  least  I  could  have  in-
 terpreted  it,  “I”  mean  the  Ministry  of
 Commerce.  He  is  a  good  frienqg  of
 mine.  I  would  request  him  just  to
 fermulate  his  language  in  a_  better

 way,
 otherwise  anybody  who  has

 listeneg  it,  What  ig  your**  will  take  it
 to  mean,  Mr.  Mukherjee  personally
 has**

 Now,
 let  me  come  to  the  more

 Serious  part  of  the  debate.  In  regard
 to  the  position  of  “foreign  trade,  the
 hon,

 Members  are
 well  atvare  that

 rr re  ere  2
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 [Shri  Pranab  Mukherjee]

 We  are  placed  in  a  Situation  in  which

 the  deficit  is  more  than  Rs.  2250

 crores  so  far  as  the  current  year  is

 concerned.  As  I  have  already  men-

 tioned  on  earlier  occasions,  I  do  not

 think.  whatever  efforts  we  may

 make,  it  would  be  possible  to  bridge

 the  gap  in  a  big  way  in  the  coming

 years.  Upto  1976-77,  particularly  from

 the  year  (974-75  to  1976-77,  these

 three  years  record  will  show  that  we

 were  having  a  reasonable  growth

 rate  in  the  order  of  25  to  27  per  cent

 so  fay  as  export  ।  concerned  and  in

 the  year  1976-77  we  had  a  net  sur-

 plus  in  the  foreign  trade  perhaps  for

 the  first  time  in  the  history  of  this

 country.  Thereafter  for  the  last

 three  years  so  far  as  growth  rate  on

 the  export  front  is  concerned,  it  is  in

 the  order  of  6-7  per  cent.  Now  we

 have  to  recover  the  lost  ground.  In

 what  manner  we  can  recover  the  lost

 ground  is  the  moot  question.  In  this
 connection,  two  factorg  particularly

 have  to  be  taken  into  account,  one

 factor  is  nationa]  and  the  other  ”

 international.  So  far  as  the  inter-

 national  factor  is  concerned,  it  is

 known  to  the  hon.  Members  that

 sometimes  there  is  a  _  recesSionist

 trend  in  the  developed  countries

 which  places  ourselves  in  dis-advan-

 tageous  position.  Similarly,  protec-
 tionism  is  being  resorted  to  by

 certain  developed  countries,  more  so

 by  the  western  countries,  also  stand

 in  the  way  of  our  expanding  the

 export  trade  in  those  countries  I

 am  not  referring  to  this  problem
 merely  to  find  an  alibi  that  why  we

 are  not  expanding  it  or  why  we  are

 not  in  q  position  to  do  it.  I  am  em-

 phasising  on  the  point  that  these

 difficulties  are  there.  At  the  same

 time,  we  shall  have  to  try  to  see  that

 we  overcome  these  difficulties  and

 we  live;  not  only  we  live,  but  we  also

 prosper  in  an  atmosphere  which  is
 not  so  favourable  and  not  so  friendly.
 In  thi§  connection  I  would  like  to
 draw  the  attention  of  the  House

 particularly  to  one  point  which  Dr.
 Subramaniam  Swamy  raised  the
 other  day  while  participating  in  the
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 debate  that  our  performance  in  the

 international  forum  is  daily-dallying
 and  we  sre  practically  committed  to
 none.  It  ig  far  from  truth.  The  hon.

 Member  is  a  knowledgeable  man  and

 perhaps  he  knows  it.  Even  Shri

 Goel,  who  wag  earlier  the  Minister

 of  State  in  the  Ministry  of  Commerce

 recognised  the  very  fact  while  parti-

 Cipating  in  the  debate  that  the  accep-
 tance  of  the  concept  of  second
 window  in  the  common  fung  js,  by
 and  large.  due  to  the  initiative  of  the
 Indian  delegates  in  various  interna-
 tional  forums  and  it  will  help,  and
 it  wil]  provide  the  necessary  assis-

 tance  to  the  developing  countries  to

 diversify  their  production  base,  to
 resort  to  research  and  development.
 The  success  in  obtaining  the  voluntary
 contribution,  the  compulsory  contri-
 bution  to  the  second  window  of  the
 common  fund  is  an  example  of  our
 initiative  which  wag  taken  by  India
 in  the  UNCTAD  IV  in  1976.  And  it
 was  followed  up  by  the  subsequent
 Government.  And  I  would  like  to

 recognize  that  the  Janata  Govern-
 ment  also  did  their  best  to  see  that
 this  concept  went  through.

 But  another  Member  of  the  Janata
 Party—I  do  not  know  to  which  frac-
 tion  he  belongs—is  saying  that  we
 have  not  done  anything.  In  the
 matter  of  the  whole  concept  of  the
 second  window  and  the  acceptance  of
 the  Common  Fund  on  the  eve  of  the
 global  negotiations,  which  are  going
 to  take  place  from  the  last  week  of
 August,  to  create  a  new  social  and
 economic  order  for  the  coming  de-
 cade,  India  took  an  initiative;  and
 the  acceptance  of  the  Common  Fund
 is  an  indication  of  our  success  in  that
 direction.

 In  regard  to  the  domestic  prob-
 lems  there  are  problems  of  infra-
 Structure  and  of  low  production.  And
 the  concept  has  been  tried  to  be  built
 in,  viz,  that  we  must  have  an  ex-
 portable  surplus.  In  a  country  like
 ours  where  we  are  having  more  than
 650  million  people,  whatever  we
 produce  wil]  be  consumed;  and  if  we
 have  to  meet  the  full  requirements



 of  the  Indian  people.  I  am  afraid  we

 cannot  reach  a  stage  of  exportable

 surplus  for  many  more  years  to

 come.  Even  if  we  produce  25

 million.  40  million  or  even  10

 million  tonnes  of  steel,  perhaps  the

 650  million  people  can  absorb  that

 amount  of  steel,  as  also  100  million

 tonnes  of  cement.  Therefore,  if  we

 want  to  just  inject  the  concept  of

 exportable  surplus—ie.  meeting  the

 entire  domestic  requirements  and

 having  something  surplus  to  export—
 I  am  afraid  we  cannot  accept  that

 concept;  and,  on  the  basis  of  that

 concept;  we  cannot  foster  our

 foreign  trade.  (Interruptions)

 Therefore,  we  must  have  a  conscious

 effort  to  have  production  for  it;  and

 in  order  to  have  a  conscious  effort,
 as  indicated  by  me—and  the  Finance

 Minister  has  agreed  to  look  into  the

 whole  aSpect  of  this  new  concept—
 we  must  produce  for  export,  because

 we  shall  have  to  keep  in  mind  that

 we  have  to  meet  the  requirements  of

 the  market  in  the  West.  We  have  to

 change  our  production  base.  We

 have  to  tie  up  with  ‘the  market

 processes  there.  We  must  have  our

 credibility  and  _  saleability  in  the

 western  markets.  One  type  of  pro-
 ducts  Which  may  be  saleable  in  the
 Western  market,  may  not  necessarily
 be  saleable  in  the  eastern  market.
 Therefore,  keeping  the  market  in

 view,  keeping  the  possibilities  in
 view  and  keeping  the  over-all  prio-

 rity  of  export  in  view,  we  must

 re-design  our  production  base,  80
 that  we  always  have  something  to

 export,  and  we  are  not  landed  with
 the  problem  which  we  are  nowa-
 days—and  which  you  may  call  ad
 hocism.  If  we  have  something,  we

 try  to  find  out  a  market  for  it  in
 our  desire  to  export  it;  and  the

 moment  we  find  certain  constraints
 in  the  domestic  market,  imme-

 diately  we  put  a  ban  on  it  and  we

 try  to  overcome  the  crisis.  By  this

 process  you  cannot  have  a  regular
 international  market,  and  you  cannot
 have  a  sustained  export  effort.

 Therefore,  we  must  change  our  pro-

 duction  base.  In  order  to  do  it,  if
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 it  is  necessary.  we  should  look  into
 the  various  regulations,  various  rules

 ang  various  lawg  which  stand  in  the

 way.

 I  am  happy  to  announce—perhaps
 hon.  Members  are  aware  of  it—  that
 I  give  credit  to  the  Janata  Party  for

 having  appointed  the  Tandon  Com-

 mittee  to  look  into  the  whole  export
 possibilities  and  to  come  forward  with

 recommendationg  as  to  what  should
 be  the  Government’s  gtrategy.  We

 did  not  disturb  the  Tandon  Commit-
 tee  after  coming  to  power.  We
 allowed  them  to  function.  They  have
 come  forward  with  their  recommen-

 dations;  and  some  of  these  recommen-
 dations  have  already  been  implement-

 ed,  and  others  are  going  to  be  imple-
 mented.

 SHRI  DINEN  BHATTACHARYA
 (Serampore):  Why  don’t  you  circu-

 late  them?

 SHRI  PRANAB  MUKHERJEE:
 That  ig  a  different  issue.  There  is
 no  bar,  but  we  circulate  so  many
 documents.  I  do  not  know  how  many
 you  need  and  how  much  you  look
 into  them.  I  would  clarify  one  as-

 pect  in  a  little  detail.  It  is  the  con-

 cept  of  cash  assistance  which  has
 been  pointed  out  by  Dr.  Subra-
 maniam  Swamy,  Mr.  Niren  Ghosh
 and.  indirectly,  by  Mr.  Jyotirmoy
 Bosu.  It  has  a  very  serious  implica-
 tion.  If,  for  the  time  being,  the  con-

 cept  of  the  subsidy  which  we  give
 to  our  export  sector,  as  interpreted
 by  Dr.  Subramaniam  Swamy  or  a8
 has  been  interpreteq  by  Shri  Niren
 Ghosh  igs  accepted  by  the  importing
 community,  we  do  stand  nowhere.  In

 fact,  this  is  the  same  argument
 which  some  of  the  western  countries
 are  putting  forward  to  put  counter-

 vailing  duty  against  our  commodities;  -

 and  if  their  interpretation  of  the

 present  suhsids  scheme  is  aceeptad.  I

 am  afraid  it  will  be  more  difficult  to

 have  export  of  the  Indian  commodi-

 ties
 in  the  world  market.  There-

 fore,  I  would  like  to  arify  the

 'position.  With»  your  permission,  I

 would  like  to  read  a  para  because
 se
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 every  word  will  be  quoted  in  the
 international  negotiation.  Sir
 according  to  me:  “The  scheme  of
 grant  of  the  cash  compensatory  sup-
 port  is  primarily  designeq  to  compen-
 Sate  for  indirect  taxes  borne  by  the
 exported  product  including  those
 levied  on  goods  and  services  used  in

 its  product.”  I  would  like  to  men-
 tion  here  that  the  reimbursement  of
 indirect  tax  borne  by  the  export
 product  isi  a  practice  universally
 prevalent  and  it  -  not  treated  as  a
 Subsidy  at  all.  In  fact,  we  are  much
 more  restrictive  than  most  of  our
 competitors.  As  for  the  bulk  of  our
 export,  there  is  no  ccs  ang  thus  we
 do  not  reimburse  even  the  indirect
 taxes.  In  a  number  of  cases  in
 which  cash  compensatory  support  is
 given.  the  rate  is  given  below  the
 amount  of  indirect  taxes  borne  by
 the  product.  Our  policy  is  that  cash

 compensatory  support  should  be

 given  on  a  highly  selective  basis  and
 it  should  be  subject  to  a  periodical
 review.  An  important  consideration
 in  the  selection  of  product  is  that

 they  should  be  able  to  sustain  them-

 selves  in  the  export  market  after  an
 initial  period  of  assistance,  Although
 the  desirability  of  stability  and  con-
 tinuance  of  cash  compensatory
 support  system  is  an  important  con-

 sideration,  it  has  been  the  policy  of

 the  government  that  the
 element

 of

 Subsidy  in  individual  cases  should  be

 reduced  or  even  eliminated  when  it
 is  no  longer  necessory  for  our  deve-

 lopmenta)  or  cOmpetitive  needs.  This

 ig  borne  out  by  the  fact  that  the

 total  budget  estimate  for  1980-81  on
 account  of  market  development  assis-

 tance  is  Rs.  355  crOres  as  compared
 to  Rs.  358  crores  for  the  years  1979-

 80,  Rs.  375  crores  in  1978-79.  I  may
 assure  the  House  that  government
 will  continue  to  implement  this

 policy  with  care  and  cash  compen-

 satory  support,  particularly  in  cases

 where  the  lever  exceeds.  The  inci-

 dence  of  indirect  taxes  will  be  given

 only  when  fully  justified.”  This  is

 the  Jine  on  which,  we  are  arguing;
 we  are  arguing  against  the  imposition

 of  counter-vailing  duty,by  some  of

 JULY  7,  1980°  =  Min.  of  Commerce  44e

 the  Western  developed  countries.  We

 ate  trying  to  show  them  that  our

 subsidy  is  actually  coming  down.  The
 entire  market  development  assistance
 does  not  contain  only  the  cash  com-

 pensatory  Supporting  element,  there
 are  certain  other  aspects  like  market

 development.  Therefore,  if  you  from

 the  Indian  Parliament  just  go  on

 saying  that  we  are  highly  subsidising
 our  exportable  items,  I  am  afraid,
 somebody  may  try  to  utilise  these
 arguments  against  us.  This  is  the

 gestions  for  the  information  of  the

 point  I  wanted  to  clarify.

 In  regard  to  certain  points  sug-

 gested,  certain  suggestions  have

 come  ‘forward  particularly  in  the

 form  of  cut  motions  also  that  why

 we  are  not  going  to  nationalise  the

 entire  import-export  trade.  Some

 members  have  also  made  their  sug-

 gestions  for  the  inforation  of  the

 hon.  members,  I  would  like  to  point
 out  that  our  public  sector  units  are

 coming  in  a  big  way,  go  far  as  ex-

 port-import  trade  is  concerned;  and

 presently,  60  per  cent  of  the  import

 trade  ig  canalised  through  the  public

 sector  organisations  like  STC  MMTC.

 Apart  from  that,  there  are  certain

 other  organisations  like  Indian  Oil,

 Nafed  and  certain  othe,  organisa-
 tions.  (Interruptions)  16  per  cent  of

 our  total]  export...  ....(Interruptions)
 Mr.  Basu.  I  request  you  to  listen

 because  I  listened  to  you  very  pa-

 tiently.  I  know  you  have  an  endless

 energy.  Afterall,  we  have  to  con-

 clude.  16  per  cent  of  our  total  export
 trade  is  being  canalised  through  the

 public  sector  organisations.  There-

 fore,  the  public  sector  organisation
 is  actually  having  a  commanding

 height,  so  far  as  foreign  trade  is  con-

 cerned,  both  in  the  form  of  export
 and  import.

 In  regard  to  textile  policy.  I  should
 like  to  share  the  thinking  of  govern-
 ment  with  the  hon.  Members.  While

 making  his  observations,  it  hag  been

 pointeg  out  by  Shri  Mool  Chand  Daga
 that  we  must  have  a  review  of  the
 textile  policy  declared  irf978  and  see
 whether  that  policy  is  too  closed,  Ne
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 body  in  the  House  wil,  have  a  second
 opinion  that  in  our  textile  sector,

 handloom  hag  to  play  a  very  pre-

 dominant  role  as  it  is  having  more

 than  ten  million  people  employed

 and  it  is  one  of  the  most  traditional

 industries  where  perhaps  after  agri-

 culture  the  largest  number  of  people

 are  being  employed.  But  at  the

 game  time  there  are  two  other  sec-

 tors.  What  are  we  to  do  with  them?

 The  question  is  whether  they  should

 be  allowed  to  continue  in  this  state

 .of  affairs  or  they  should  be  allowed
 to  play  their  due  role.  Therefore,

 you  wil]  have  to  evolve  a  policy  in

 which  each  sector  of  the  textile

 industry—mill  secter,  powerloom

 sector  and  handloom  sector—has_  to

 play  8  effective  role.  Ootherwise,
 whatever  measures  We  may  take,

 they  will  be  lopsided  and  will  not

 ultimately  lead  Us  to  the  goal  where

 we  want  to  reach.  Therefore,  this

 is  a  matter  which  I  feel  we

 must  take  into  account.  I  should

 like  to  inform  the  hon.  Members  that

 some  of  these  things  should  be  looked

 into,  When  a  comprehensive  policy

 is  framed,  I  will  come  before  the

 Members  of  Parliament  with  that

 policy.

 One  of  the  Important  components
 is:  what  would  be  our  approach  so

 far  as  multi-fibre  policy  is  concerned?

 No  doubt  cotton  would  continue’  to

 be  the  most  important  element  in
 our  textile  policy.  But  at  the  same

 time,  to  what  extent  we  should

 permit  blendings?  To  what  extent  we
 should  take  advantage  of  properties
 and  qualities  of  man-made  fibre  and

 what  should  be  its  role?  Unless  we

 ‘clearly  determine  these  policies,  it
 will  go  against  almost  all  sectors  of
 the  textile  industry.  Therefore,  this
 is  the  time  when  we  must  take  the
 ‘decision.  In  another  area  a  decision
 is  urgently  needed  to  create  additional

 capacity  so  far  as  spindlage  is  con-
 ‘cerned,  particularly  in  those  areas
 where  there  is  acute  scarcity  of  the
 yarn.  Therefore,  we  must  take  a
 policy  decision  where  we  can  allow
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 more  capacity  to  be  created  in  spinn-

 ing  mills.

 In  regard  to  jute,  mainly  Members
 from  West  Bengal  and  Orissa  hawe

 made  their  observations.  On  an
 earlicr  occasion  replying  to  a

 question  I  made  that  point

 quite  clear:  so  far  as  JCI  is  concerned,
 they  will  not  allow  the  prices  to  go
 below  the  minimum  support  price.

 SHRI  INDRAJIT  GUPTA  (Basir-
 hat):  Every  year  they  say  so  but  it

 is  never  implemented.

 SHRI  NIREN  GHOSH:  Even  for
 cotton  and  wheat  they  say  this.

 SHRI  PRANAB  MUKHERJEE:  I  am
 not  going  to  have  a  comparison  with
 cotton  or  wheat.  So  far  as  the  role
 of  JCI  is  concerned  we  have  outlined
 their  area  of  operation.  So  far  as
 their  current  operations  are  concern-

 SHRI  JYOTIRMOY  8050:  May  I
 ask  a  clarification?  What  is  the
 support  price?  Is  it  the  Agricultural
 Price  Commission  support  price?  Or

 Costing  done  by  some  Marwari  lobby?

 SHRI  PRANAB  MUKHERJEE:
 What  clarification  do  you  seek?  I  have
 not  yet  spelt  out  what  I  have  to.  We
 have  asked  the  JCI  to  operate.  What
 is  their  problem?  Their  problem  is:
 they  have  a  stock  of  16  lakh  »ales.
 They  are  in  a  position  to  dispose  of
 only  four  lakh  bales.  I  have  asked
 them  to  dispose  of  the  rest  12  lakh
 bales.  I  have  accepted  the  liability
 to  meet  their  losses  in  disposing  of  the
 old  stocks  to  the  tune  of  Rs.  13  crores.
 Rs.  13  crores  is  to  be  paid  to  JCI,

 SHRI  NIREN  GHOSH:  May  I  ask..

 SHRI  PRANAB  MUKHERJEE:  I
 am  not  going  to  yield:  you  ought  to
 take  your  place...  .  (Interruptions)
 You  are  moving  from  place  to  place
 you  cannot  make  a  running  commen-
 tary.  Hon,  Member  thinks  himself over  smart;  but  it  is  his  Government
 which  has  landeq  us  in  this  problem.
 (Interruptions)  Mr.  Ghosh,.  may  I
 remind  you  that  it  ig  your  union.
 You  know  it.  Members  from  West
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 Bengal  know  very  well  when  the  Jute

 Corporation  starts  work  in  the  after-

 noon;  you  will  be  surprised  to  know

 that  ‘their  members  demand  overtime

 if  they  work  from  4  to  7.  You  have

 landed  Us  in  this  difficulty.

 MR.  CHAIRMAN:  I  will  request

 the  Members  to  intervene  only  when

 the  hon,  Minister  gives  in,  otherwise

 you  will  not  be  allowed  to  stand  up

 and  speak.  I  am_  sure  that  the

 Members  are  interested  in  knowing

 what  is  the  stand  of  the  Government

 on  certain  points  you  yourself  have

 raised.  So,  it  is  in  your  interest  to

 hear  the  speech  of  the  hon  Minister

 patiently.  ि

 SHRI  PRANAB  MUKHERJEE:  I

 will  request  the  hon,  Member......

 (Interruptions)

 SHRI  PRANAB  MUKHERJEE:  I

 will  request  the  hon.  Members  to

 listen  to  me,  because,  after  all,  I

 sought  their  Co-operation.  I  talked
 to  the  Chief  Minister  of  West

 Bengal,  I  even  talked  to  him.
 But  if  he  thinks  he  will  play  to  the

 gallery  by  shouting  at  me,  neither  his

 problem  ig  going  to  be  solved,  nor  my

 problem  is  going  to  be  solved,  nor

 the  problem  of  the  jute  growers  is

 going  to  be  solved.  We  shall  have
 to  solve  the  problem.

 I  made  it  quite  clear,  monopoly
 purchases  no.  It  15  not  possible  for  the
 JCI.  JCI  is  not  in  a  position  to  have

 the  monopoly  purchase.  They  do
 not  have  the  infrastructure.  They
 do  not  have  the  purchase  centre;  even
 when  it  has  been  our  experiences,
 you  may  call  it  right  or  wrong,  you

 may  abuse  JCI,  but  the  hard  fact  is
 when  I  askeq  JCI  to  purchase  more,
 simply  they  purchase  from  the  traders

 insteaqg  of  purchasing  from  the

 growers.  For  the  first  time  I  had  to

 give  a  directive  that  you  must
 purchase  50  per  cent  of  the  total

 procurement  from  the  growers  direc-

 tly  instead  of  purchasing  it  from  the
 traders.

 I  would  not  dike  to  pass  on  the

 benefit  to  the  traders.  If  the  J.C.I.  is

 in  a  position  to  puschase  more  and
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 more  from  the  growers,  I  am  prepared
 to  help  them  in  all  possible  manner.

 Therefore,  thig  is  the  problem
 which  we  shall  have  to  solve,  You
 cannot  shout  it  out.  You  cannot  shout
 at  me  looking  at  the  gallery  and  try
 to  be  the  hero.  I  am  not  going  to

 accept  that  position.  JCI  hag  also

 been  permitted  without  any  condition
 to  export  the  jute  so  that  they  can
 have  a  bush  stock  in  the  go-down.
 But  where  is  the  go-down?  Can  you
 tell  me  where  is  the  go-down  to  store
 3  lakh  bales?  This  is  the  problem
 which  we  shall  have  to  solve,

 (Interruptions)

 MR.  CHAIRMAN:  I  will  ask  hon.
 Member  Shri  Ghosh  to  desist  from

 interrupting  him.

 (Interruptions)

 SHRI  PRANAB  MUKHERJEE:

 Therefore,  my  point  is,  I  have  ensured,
 and  I  can  assure  the  hon.  Member,
 whatever  igs  possible,  JCI  wily  do.  But
 so  far  as  monopoly  purchase  is  con-

 cerned,  it  ig  not  possible,  We  will

 try  to  see  that  the  prices  do  not  crash.
 At  least,  the  minimum  price  is  made
 available  to  the  growers.  I  have
 sought  the  co-operation  of  the  West

 Bengal  Government,  I  had  a  discussion
 with  them.  (Interruptions).

 Let  me  complete  atleast  the  jute
 aspect  and  then  you  interrupt,  I  have
 to  say  something  more  on  jute.

 (Interruptions)

 SHRI  JYOTIRMOY  BOSU:  1.
 ask  you  one  question.  He  has  yielded.
 Thank  you.  He  hag  yielded.  (Inter-
 ruptions)  He  has  yielded.  I  thank
 him  for  yielding.

 Will  you  kindly  tell  us  whether  it

 is  a  fact  or  not,  that  one  of  your

 predecessors  late  Shri  Lalit  Narain
 Mishra  made  a  categorical  statement
 that  in  the  course  of  three  years  the
 entire  jute  business,  raw  jute  trade,
 will  be  nationalised?  He  made  a

 public  speech  in  Patna.  That  is  on
 record  in  the  Public  Undertakings
 Committee  Report.  Have  you  gone



 through  that?  Why  is  it  that  you  are  .

 now  running  away?  i

 SHRI  PRANAB  MUKHERJEE:  I

 am  thankful  to  the  hon,  member  for

 the  information  I  am  talking  of  the

 present  state  of  affairs  and  the  instru-

 ments  which  are  available  with  us  to

 take  action,

 As  I.  mentioned  on  an  earlier

 occasion,so  far  as  jute  is  concerned,

 we  are  in  a  peculiar  position.  The

 jute  mill-owners  have  made  huge  pro-

 fits  but  they  have  not  ploughed  back
 the  profits  into  the  industry.  It  is

 not  at  all  a  happy  situation.  We  have

 nationalised  one  of  the  biggest  jute

 mills,  the  National  Jute  Mill  and

 certain  other  jute  mills  have  also  been

 taken  over.  Those  are  under  the  ad-

 ministrative  control  of  either  the  State

 Government  or  the  authorised  agen-
 cies  appointed  by  the  Government

 of  India,  I  have  discussed  it  with

 the  Chief  Minister  of  West  Bengal.
 He  has  written  to  me  saying  that  we

 should  have  a  comprehensive  policy
 with  regard  to  taking  over  jute  mills.

 We  are  in  agreement  with  him  and

 we  are  trying  to  formulate  a  policy
 about  it.

 With  regard  to  development  of

 jute,  I  do  feel  the  time  has  come  when
 We  must  have  a  comprehensive  jute
 policy.  Certain  countries  have  also

 started  jute  mills,  We  should  see
 whether  we  can  avail  ourselves  of  the

 opportunity  of  providing  raw  jute  to
 those  countries,  There  should  be
 diversification.  Otherwise,  sometimes
 when  the  synthetic  prices  go  high,  we
 find  a  good  market  for  export.  All
 these  years  we  have  tried  only  in  the
 Uniteq  States  market  and  some  West
 European  markets.  But  through  the
 process  of  diversification,  through  re-
 search  and  developemnt,  it  is  possible
 to  utilise  these  commodities  for  more
 useful  purposes  Keeping  that  in  view
 I

 am  going  to  appoint  a  task  force
 which  will  make  recommendations  to
 the  Government  in  what  manner  we
 Can  tackle  the  problem  of  jute.
 (Interruptions)  .
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 All  the  hon.  members  from  Kerala.

 have  pointed  out  partricularly  about

 three  items—rubber,  cashew  and  co-
 coa.  But  I  fai]  to  understand  what  pra-
 ctically  agitated  them.  On  a  number  of

 occasions  to  the  Cheif  Minister  of

 Kerala  and  to  the  deputationists  who

 met  me  I  made  it  quite  clear  that  the

 Cashew  Corporation  is  the  canalising

 agency  and  they  should  import  the
 raw  cashew.  What  else  can  I  say?  If

 the  Cashew  Corporation  cannot  bring

 cashew,  definitely  I  would  not  go
 and  bring  cashew.  Shrimati  Suseela

 Gopalan  said,  why  don’t  you  allow

 the  State  Corporation  to  import

 ,  cashew.  Who  prevents  it  from

 importing  cashew?  They  are

 entitled  to  import  cashew.

 SHRIMATI  SUSEELA  GOPALAN

 (Alleppey):  When  the  private  people
 are  operating,  how  can  the  State

 Corporation  compete  with  them?

 SHRI  PRANAB  MUKHERJEE:
 I  would  not  allow  the  private  people.
 The  Central  Cashew  Corporation
 shoul  be  there.  The  State  Cashew

 Corporation  should  be  there.  If  you
 can  bring  cashew,  I  welcome  it.  This

 is  the  policy  we  are  pursuing,  If  you
 cannot  bring  it,  what  is  the  use  of

 simply  condemning  me?  Only  5000
 tonnes  of  cashew  were  imported.  Who
 got  the  benefit?  50  per  cent  of  it  was

 processed  in  Kerala.  At  least  for  a

 few  days,  those  people  got  jobs,  What
 is  wrong?  The  Cashew  Corporation
 which  used  to  bring  100,000  tonnes

 today  afe  not  in  a  position  to  import
 more  than  8,000  tonnes  because  of  the
 simple  fact  that  those  countries  which
 are  producing  cashew  have  also
 started  their  processing  units.  There-
 fore,  the  raw  cashew  which  is  to  be
 processed  is  not  simply  available,
 Therefore,  if  the  Cashew  Corporation
 ig  in  a  position  to  import  cashew,  they
 are  welcome  to  do  so.  All  necessary
 incentives  wilt  be  given  to  Kerala.

 Making  some  fiery  speech  on  the
 floor  of  Lok  Sabha  is  not  going  to
 bring  cashew  from  Tanzania  or
 Mozambique,  If  the  hon.  Member  has
 any  suggestion,  I  am  prepare  to  con-
 Gider  i  as  to  in  what  manner  we  can
 import  more  cashew.
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 In  regard  to  cocoa,  there  is  a  dispute
 between  the  Agriculture  Ministry  in

 Kerala  and  the  Agriculture  Ministry
 in  the  Government  of  India.  I  told

 them,  please  give  me  your  assessment
 of  the  total  production.  Kerala  Agri-
 culture  Minitry  is  saying  that  the
 total  production  is  3000  tonnes.  Cen-
 tral  Agriculture  Ministry  is  saying,
 1000  tonnes,  On  that  basis  We  shall
 have  to  fake  a  decision  as  to  whe-
 ther  we  shall  permit  import  or

 not,  Why  is  cocoa  imported?  Because
 Indian  cocoa  has  more  acidity  content.
 Threfore,  no  unit  is  there  to  process
 it.  Somebody  may  jump  and

 ask;  Why  don’t  you  start
 a  processing  unit?  This  is
 the  very  point  I  took  up  with  the
 Kerala  Minister  that  you  start  some
 processing  units  where  by  chemical
 treatment  you  can  reduce  the  acidity
 content  and  we  can  use  our  own

 indigenous  cocoa  in  a  bigger  way.
 Cocoa  is  not  in  short  supply.  I  under-

 stand  the  difficulties  of  the  growers,
 but  it  is  not  the  fault  of  the  Commerce
 Ministry.  It  ig  not  the  fault  of  mine.
 Cadbury  which  ig  the  biggest  con-
 sumer  of  cocoa  went  on  a  strike  for
 a  long  time  and  that  is  why,  they  did
 not  purchase.

 SHRI  INDRAJIT  GUPTA:  They  are
 using  synthetic  cocoa.

 SHRI  PRANAB  MUKHERJEE:

 Apart  from  that,  we  have  to  reduce
 the  acidity  content.  Whatever  little
 amout  of  cocoa  was  permitted  to

 import,  it  was  to  be  blended  with  the
 Indian  cocoa  so  that  it  could  reduce
 the  acidity  content  and  then  it  could
 be  used.  (Interruptions)

 So  far  as  rubber  is  concerned,  it  is
 true  that  some  rubber  was  imported.
 But  is  wag  not  at  the  instance  of

 Dunlop  or  any  multinationa]  company.
 Some  rubber  was  imported  to  have
 a  buffer  stock.

 What  is  the  total  production  and
 what  ig  the  total  consumption?  In
 1980-81  the  estimatéq  production  of
 rubber  is  155,000  tonnes  and

 ‘the  ।  estimated  ==  cofsumption  18
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 180.000  tonnes.  How  are  you

 going  to  meet  the  gap?  Is_  there

 any  other  option  but  to  import?
 This  figure  has  been  accepted  by
 the  Kerala  Government.  Yoy  have

 to  meet  the  gap  by  imports.  And

 what  does  STC  do?  They’  import
 and  keep  a  little  part  of  il  as  a

 buffer  stock.  What  is  the  quantum?—
 7500  tonnes  which  is  lying  with  the

 STC  as  a  buffer  stock.  We  have  not

 imported  any  quantity  this  year,
 Certain  import  was  permitted  last

 year  and  you  know,  in  one  _  parti-
 cular  year,  the  total  import  may  not

 materialise  and  it  may  be  a  spill-
 over.  Therefore,  the  last  year’s  im-

 port  was  spilled  over  in  1980-81.

 So  far  as  the  current  year  is  con-

 cerned,  we  have  asked  them  to  re-

 view  the  situation  and  after  that,  we

 will  take  a  decision.  Therefore,  so

 far  as  rubber  is  concerned,  it  is

 neither  a  question  of  giving  any

 step-motherly  treatment  nor  the

 question  of  taking  certain  measures
 which  will  put  the  economy  of

 Kerala  in  a  great  difficulty,  If  the

 cashew  processing  units  are  shifting
 to  certain  other  States  the  Com-
 merce  Ministry  is  not  to  be  blamed
 for  that.  It  is  because  of  your
 labour  law;  it  is  because  of  certain
 of  your  decisions  which  you  have
 taken  where  processing  units  find
 that  it  is  more  costly  to  get  it  pro-
 cessed  in  Kerala.  If  they  go  (0
 Tamil  Nadu,  it  is  for  you  to  take  up
 with  your  counterparts  in  that  State

 and  evolve  a  formula  by  which  you
 can  save  your  own  units,  I  do  not
 come  into  the  picture.  ।  told  about
 it  to  the  Minister  concerned  quite
 clearly.

 PROF.  MADHU  DANDAVATE:

 It  is  a  very  good  thing  that  you
 have  raised  the  point  of  raw  cashew

 that  is  imported  from  outside,  Un-

 fortunately,  what  is  happening  is
 that  there  is  a  demand  from  Kon-
 kan  area  of  Maharashtra,  Kerala  and

 other  areas.  But  there  ।  an  im-

 balance  between  the  distribution  of
 this  raw  cashew  to  these  processing
 factories.  Will,you  at  least  see  to  it—
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 it  falis  within  the  jurisdictlon  of

 the  Commerce  Ministry—  that  the

 balance  is  maintained  and  some  areas

 and  regions  are  not  completely  starv-

 ed?

 PRANAB  MUKHERJEE:
 And

 hon,

 SHRI
 This  balance  is  maintained.

 for  the  information  of  the

 Member  we  imported  5000  tonnes

 through  a  private  party.  We  gave
 50  per  cent  of  it  to  be  processed  by

 the  Kerala  units  because  it  depends

 on  the  number  of  people  employed
 in  the  processing  units  and  the

 number  of  processing  units  in  various

 States  and  on  the  basis  of  that,  a

 formula  is  prepared  and  the  dis-

 tribution  is  arranged.

 In  regard  to  Indian  share  ।  the

 world  trade,  Dr.  Swamy  has  sug-

 gested  that  in  the  50s  it  was  2  per
 cent  and  it  has  come  down  _  today
 to  06  per  cent.  If  it  is  0.5  per  cent

 today,  Dr.  Swamy,  please  do  not

 hold  me  responsible  for  that.  From

 1974  to  1977,  the  day  when  they
 assumed  the  responsibility,  it  |  was

 a  little  more  than  that  ie,  0.62  per
 cent  and  from  that  it  has  come

 down  to  0.5  per  cent.  Again,  I  am

 trying  to  improve  it,

 The  other  point  which  the  11011.

 Members  mentioned,  particularly
 Mr.  Jyotirmoy  Bosu,  is  as  to  why
 we  are  not  trying  to  expand  our
 trade  in  the  non-traditional  areas,
 non-conventional  areas....

 SHRI  JYOTIRMOY  BOSU:  I  said,
 value  added  items.

 SHRI  PRANAB  MUKHERJEE:  ह

 entirely  agree  with  him  go  far  as
 that  item  is  concerned,  I  am  coming
 to  that  later  on.  I  entirely  agree  with
 you.  If  you  look  at  the  figures,  you
 will  find  that  our  share  of  exports  to
 West  Europe  went  down  from  34.4
 per  cent  in  1961-62  to  311  per  cent
 in  1978-79.  So  far  as  the  United
 States  are  concerned,  it  went  down
 from  22.1  per  cent  to  14.6  per  cent,  On
 the  other  hand,  our  share  of  exports
 to  East  Europe  increased  from  9.4
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 per  cent  to  10..7  per  cent  and  in  res-

 pect  of  Australia  and  New  Zealand,
 it  has  gone  up  from  26  per  cent  to
 37.4  per  cent.  Therefore,  to  Asean

 countries,  to  Australia  and  New

 Zealand,  to  our  neighbouring  coun-
 tries  our  exports  are  going  up.  It  is
 our  non-traditional  market,  With

 the  western  countries  relatively  it  is

 going  down,  and  there  has  been  a

 qualitative  change.  Mr.  Bosu  is  talk-

 ing  of  the  walue  added  items.  If

 you  just  simply  look  at  the  value
 added  items,  you  will  find  that  India
 is  the  first  among  the  developing
 countries  whose  value  added  items
 are  more  so  far  as  export  items  are

 concerned,

 SHRI  JYOTIRMOY  BOSU:  We
 can  have  a  dialogue  on  that  and  you
 must  be  prepared  for  that.

 SHRI  PRANAB  MUKHERJEE:  ।
 am  prepared  to  have  a  debate  on  _  it
 with  Mr.  Bosy  in  camera  or  with
 camera.  But  this  is  a  hard  fact

 though  it  is  far  from  _  satisfactory
 where  we  wanted  to  be.  Today  India
 has  undertaken  Rs.  2800  crores  worth
 of  projects.  Mr.  Bosu,  can  you  tell
 me  4  single  developing  country  which
 has  undertaken  such  projects  which

 requires  sophisticated  technology?

 AN  HON,  MEMBER:  China

 SHRI  PRANAB  MUKHERJEE:
 China  is  a  developed  country.  There-

 fore,  China  is  treated  as  a  separate
 part.  I  am  talking  of  the  developing
 group  of  nations,  Even  in  the  inter-
 national  world  they  are  treated  _se-

 parately,

 SHRI  JYOTIRMOY  BOSU:  What
 about  Brooke  Bond  buying  buffalo
 meat  in  Aurangabad  at  Rs.  3  a  kilo
 and  exporting  it  at  Rs.  60  a_  kilo?

 Kindly  see  how  much  money  they
 are  bringing  home.

 SHRI  PRANAB  MUKHERJEE:

 Mr,  Bosu,  I  understand  your  obsession
 with  the  multinationals  and  I,  would
 b2  happy  to  do  away  with  their  in-
 fluence  as  much  ‘°%as  we  can.  But
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 that  is  a  different  issue.  I  am  talking
 on  a  completely  different  aspect.
 (Interruptions).  Therefore,  my  point

 is  that  we  are  trying  to  emphasise  on
 value  added  items.  In  one  of  the

 areas  there  are  certain  problems
 also.  Take  the  case  of  leather.  In

 order  to  encourage  the  value  added
 items  so  far  as  leather  export  is  con-

 cerned,  we  are  poviding  cash  assis-
 tance  to  the  finished  poducts  and  we

 are  imposing  export  duty  on  the
 semi-finisked  items,  Therefore,  this
 is  a  constant  exercise  which  we  are

 making.  And  today,  we  are  not  mere-

 ly  exporting  raw  materials,  we  are
 not  merely  exporting  traditional
 items.  Today,  one  of  the  major  com-

 ponents  of  our  export  trade  is  finish-

 ed,  products,  manufactures,  machi-

 nery,  equipments  and  machine  tools.
 Therefore  Sir,  I  do  hope  it  would
 be  possible  for  us  to  go  in  the  right
 direction.  I  seek  the  support  of  the
 House  to  attain  the  targets  which  we
 have  fixed  for  the  current  year,  i.e.
 Rs.  7100  crores  in  absolute  terms

 having  a  modest  growth  rate  of  16

 per  cent.
 With  these  words,  I  once  again  ex-

 press  my  thanks  to  the  hon.  Members,
 भी  शिव  कुमार सिह  क्ूर  (खंडवा)  :  मै  मंत्री

 महोदय  से  यह  कहना  चाहूंगा  कि  मनमोा
 को  टैक्स-मार्क  दे  कर  रेगूलर  किया  जाए  ।

 इस  के  बारे  में  मंत्री  महोदय  अताएं  ।

 #प1.४: १,  -'  «Min. of  Commerc  =  ga.

 MR.  CHAIRMAN:  You  may  discuss

 with  hirn.  We  have  to  take  up  ano-

 ther  Ministry’s  Demands  now.

 I  shall  now  put  all  the  cut  motions

 relating  to  the  Ministry  of  Commerce

 to  the  vote  together  unless  any  hon.
 Member  desires  that  any  of  these  cut

 motions  may  be  put  separately.  I

 hope  nobody  wants  that.

 Cut  motions  Nos,  1,  2,  4  to  7,  10,  11,

 14,  31  to  43,  86  to  95,  108  ६०  130,  139,

 146,  154,  155,  159  to  164  and  188  to

 204  were  put  and  negatived.

 MR.  CHAIRMAN:  The  question  is:

 “That  the  respective  sums  not

 exceeding  the  amounts  on  Revenue

 Accoun;  and  Capital  Account  shown
 in  the  fourth  column  of  the  Order

 Paper  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of

 India  to  complete  the  sums  neces-

 sary  to  defray  the  charges  that  will
 come  in  course  of  payment  during
 the  year  ending  the  31st  March,
 1981,  in  respect  of  the  heads  of  de-

 mands  entered  in  the  second  column
 thereof  against  Demands  Nos.  11  to
 13  relating  to  the  Ministry  of  Com-
 merce.”

 The  motion  was  adopted.

 Demands for  grants  1980  -81  in  respect  of  the  Ministry  of  Commerce  Voted  by  Lok  Sabha.

 No,  of  Amount  of  Demand  for  Grant  Amount  of  Demand  for  Grant
 Demand  Name  of  Demand  on  account  voted  by  the  House  Voteed  by  the  House

 on  14-3-1980

 1  2  4

 Revenue  Capital  Revenue  Capital

 Rs,  Rs,  Rs,  Ra.

 MINISTRY  OF  COMMERCE

 1r  Ministry  of  Commerce  72,81,000*  99710,000

 ”  Foreign  Trade  and
 Export  Production  196,52,12,000  21,793,66,000  279.0  ,88,01  ,000  43,47534,000

 1  Textiles,  Handloom
 and  Handicrafe  37,05,20,000  20,59,47,000  76,21  29,000  41,76,48,000

 - -  -  ५  चै  es  ee
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 Vid  bee.

 DEMANDS*  FOR  GRANTS  (GENE-

 RAL),  1980-8i—contd.

 MINISTRY  OF  EXTERNAL  AFFAIRS

 MR.  CHAIRMAN:  The  House  _  will

 now  take  up  discussion  and  voting  on

 Demand  No,  31  relating  to  the  Minis-

 try  of  External  Affairs  for  which

 eight  hourg  have  been  allotted.

 Motion  moved:

 “That  the  respective  sums  not  eX-

 ceeding  the  amounts  on  Revenue  Ac-

 D.G,  (Genl)  414.0
 Min.  of  Ext.  Aff.

 count  and  Capital  Account  shown  in

 the  fourth  column  of  the  Order  Paper

 be  granted  to  the  President  out  of  the

 Consolidated  Fund  of  India  to  com-

 plete  the  sums  necessary  to  defray  the

 charges  that  will  cOme  in  course  of

 payment  during  the  year  ending  the

 315६;  day  op  March,  1981,  in  respect  of

 the  head  of  demand  entered  in  the

 second  column  thereof  against  De-

 mands  No.  31  relating  to  the  Ministry

 of  External  Affairs”.

 Demand  for  Grant  1980-81  in  respect  of  the  Minis  ry  of  External  Affairs  submitied
 to  the  vote  of  Lok  Shabha

 Amount  of  Demand  for  Grant No.of  Nameof  Amount  of  Dema  d  for  Grant  on
 Demand  Demand  account  Voted  by  the  House  on  Submitted  to  the  vote  of  the  House

 4-3-1980

 I  2  3  4

 Revenue  Gapital  Revenue  Capital

 Rs,  Rs.  Rs.  Ra,

 MINISTRY  OF  EXTERNAL  AFFAIRS

 3  Ministry  of  External

 Affairs
 .  45,88,82,000  6,45,72,000  91,77,65,000  12,91,45,000

 MR.  CHAIRMAN:  The  hon,  Minis-
 ter  may  make  a  statement  on  the  De-
 mands.

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  P.  ए,  NARASIMBA
 RAO):  Mr.  Chairman,  I  am  gratefy]
 to  you  for  the  few  minutes  allo
 to  me  for  making  a  very  short  state-
 ment.  At  this  stage  I  do  not  propose
 to  take  much  time  or  to  make  a  long
 Speech.  It  would  not  be  proper  to
 anticipate  the  views  of  the  hon.}  Mem.
 berg  which  I  am  sure  are  going  to  be

 extremely  useful  and  illuminating,
 and  to  which  I  propose  to  respond  at
 the  end  of  the  debate.  However,
 there  is  one  point  on  which  है  want  to

 sake  =
 House  into  confidence  and

 y  a  lew  words.  ।  What I  wish  to
 State  -  as  Palen’

 भ

 *Moved  with  the  recommendation  of  the  President.

 I  should  like  to  take  a  few  minutes
 of  the  House  to  refer  to  Kampuchea,
 India’s  relations  with  Kampuchea  go
 back  to  several  centuries,  The  Tem-

 ples  of  Angkor  Vat  are  g  vivid  testi.

 mony  of  the  interaction,  between  the
 Cultures  og  our  two  countries.  Indeed,
 no  other/country  in  the  Indo-China
 Peninsula  is  linked  to  India  as  Kam-

 puchea  is.  It  ig  a  cherished  relation.
 ship.  The  gentle  people  of  that  high-
 ly  cultured  country  have  unfortuna-

 tely  suffered  very  greatly  for  no  fault
 of  their  own.  Our  hearts  have  sone
 out  in  sympathy  to  thebeople  of  Kam-

 puchea,  and  India  hag  done  whatever
 it  could  to  alleviate  their  suffering.
 We  ghall  continue  to  do  go.

 It  is  clear  that  ‘the  situation  in

 Southeast
 Agia  requires

 a  eduction


